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LEGISLATIVE ASSEMBLY
- Friday, 12th November, 1943

The Assembly met in the Assemnbly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

~STARRED QUESTIONS AND ANSWERS -
(@) ORAL ANSWERS.

MiSBEHAVIOUR OF MILITARY TROOPS TOWARDS RAILWAY STAFF ANDP VENDORS?

98. *Mr. Lalchand Navalrai: Will the Honourable Member for Railways be
pleased to state:  ~ - ,

(8) whether any instances of msbehaviour by the military troops towards
the Railway staff and vendors, while travelling in special or ordinary trains,
have been brought to the notice of Government; )

(b) if the Honourable Member proposes to lay on the table- a statement
of incidents referred to in part (a) above which occurred on the various Class
I Railways in India from the 1lgt January to the 8lst August, 1943; . .

(c) if the Honourable' Member is aware that on the 12th August last some
military people severely beat a vendor at Pad Idan Station on the North Western
Railway and threw away the foodstuffs at the stall§ and with the hawkers on
the platform; . .

(d) what action was taken by the Railway police or the Railway staff against
the military personnel concerned;«if none, why; .

" (e) if Government have imposed any restriction on the arrest of the amili-
tary personnel for misbehaviour in the Railway premises and for offending the
faw of the land; if not, why the police. and the Railway. staff did not take
action against the military personnel on the spot; and .

(f) if the reply to part (c) be in the affirmative, what steps Government
_propose to take to prevent the misbehaviour by the military personnel while

travelling by rail; if none, why?- '

The Honourable 8ir Edward Benthall: (a) Yes.

(b) A-statement of incidents brought to notice is laid on the table.

(¢) I understand no such incident occurred at the station on the date
mentioned. .

(d) Does not arise.
(e) The answer to the first part of the question is in the negative. In view

of the reply to part (c), the seéond portion does not arise.
(f) Does not arise. :

Ktatement of sincidents reported to I?.”H. Q. regarding .the misbehaviour of troops at

tadway stations, -

1. An incident occurred on 23rd June 1943 at Manmad where the train was detained for
42 minutes due to a B. O. R. removing a case of liquor from the platform into hig compart-
ment. Efforts to apprehend him led to ‘he Assistant Station Master being a.t;t;a.ult,mim by
another B. O. R. The culprits were detained and sent under escort to Deolali and then
"t):ketx? ' l)t;'mlt,,l"A eulgt gt %l:lli:;ednagnr; Necessary disciplinary action in the matter Jhas been

. /.' . ~ - - .

2. An incident on 21st July, 1943 near Sealdah Station where 30 I. 0. Rs. of an Auxiliary
Pioneer Coy. were involved in a disturbance with civilians resulting in one I. 0. R. being
admitted to hospital. The situation was, however. brought under control in a very short
{ime.‘k The mat:e:t‘hwasﬁregorted direct to the O. C. unit for suitable disciplinary action to
be taken against the offenders.

3. A report was received from the Divisional Traffic Manager, ‘G. I. P. Railway, Sholapur
to the effect that 16 B. O. Rs. holding a third class soldiers ticket issued on 27th February
1042 ex-Madras to Bombay were detected at Wadi travelling in a 1st class compartment.
Tt is allezed that-they refused to travel IIT class stating that the Station Master. Raichur
accommodated them in the 1st class compartment. The Station Master, however, denies
having fmde this statement. Accordingly, a claim for excess charges of fares from Raichur

.to Wadi were submitted by the Manager. bated 4 he whorexbo .

i this complaint, enquiries were instituted regarding the whereabouta of these
B. (())n ;{:e‘;}:d(’fit. was asc‘;rtuined that they have, with one exception, all embarked for the
U. K. A copy of the correspondence was therefore, forwarded to the War Office for such
action as they consider desirable. All efforts to lotate the one remaining B. O. R. have
Tailed and the case has reluctantly had to- be considered as closed. B
' (167 )
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4. A report received from the 0. C. 70 Ordnance Mobile Workshop -Company, Colombo
itated thut on 17th March 1843, st Dbanushkodi, an I. O. R. crested a disturbance by
pulling the ularm signal chain, assaulting passengers, railway staff and the Railway police.
‘The matter wus investigated and the accused ‘was found guilty but was said to be of unsound
mind st the time ke committed these offences. He was transferred to the ‘Indian General
Hospital at Bangalore and it wus certified that he was temporarily inssne at the time of
tho incident. The question of taking disciplinary action did not, therefore arise. .

5. It was reported by the military authorities at Bombay that on 2nd June 1843 a
V C. 0. Cadet was involved in a fracas with Railway officials on Dadar Station and that
he sostained slight injuries. The matter was fully investigated and was cstablished as
trivial. No disciplinary action was considered necessary. . .

6. A petition was received from a Mr. P, A, Reddi, Book Stall Agent, Vizianagram
stating that on 30th March, 1043 some soldiers rushed his bookstall und stole a number of
books costing Rs, 21-20 and requesting that this amount be.refunded. The petition was
pussed to the appropriate military authority (H. Q. Southern Army) for direct disposal
And the petitioner informed that all correspondence on the subject bLe addressed direct to-
"nat authority. : . -

7. It was reported by the military authorities at Poona that on lst May 1843 a B. 0. R.
agsaulted the station master and an I. O. R. and threatened them with a dagger. It trans-
pired that this B. 0. R. was under observation as a mental case and .was being sent to
the Mental Hospital, Poona. It was later reported that the case had been explained to the
Station Master aund the I. O. R. and that they were both satisfied.

8. It was reported that on Tth April 1843 on artrival of the Peshawar Express at
Khandwa trouble occurred between T. O. Rs., on the train und the Indian Refreshment
Room staff from whom the seldiers were alleged to have obtained food without payment.
Thie vesulted in a fracas in which abont 30 I. O. Rs. the Railway police and civilians were
involved- and one I. O. R. was injured and another arrested by the civil police. The
personnel concerned are being tried by court-martial.

9. It was reported by the Government of Madras that on 18th March,” 1943 a clash
occurred at  Mailpatti Railway: station, North Avcot District between persounel of the.
28th Travancore Labour Unit and certain vendors. The labourers ‘are alleged to have
booght bottles of acrated water and neither pdid for the drinks nor returned the emply
bottles. This led to & quarrel which spread to the” vendors shops outside the station and
ulso to . mnearly village. The case was investigated by the local District Magistrate on
whose recommendations the matter was settled Ly the payment of Rs. 260 as compensa-
tion for the damage done.

Mr. Lalchand Navalrai: The Honouruble Member says that the incident
did not take place on that date. Has the Honourable Member enquired whe-
ther it took place at all at nbout that time? -

The Honourable Sir Edward Benthall: The Honourable Member has
asked n specific question. T made enquiries from the Railway and the reply
of the Railway was that the incident did not take place on the date mentionoed
by the Honourable Member, -

Mr. Lalchand Navalrai: If it did not oceur on that particular date he might
have made enquiries about that time? : .

The Honourable 8ir Edward Benthall: No such incident has been reported.

Mr. Muhammad Aszhar Ali: May I know from the Honourable Member, if
the military people do not observe the ordinary rules, and do not obey the
station masters? Whether is there any authority which can compel them to
obey the station masters? ’

The Honourable Sir Edward Benthall: That question hus to be addressed
to the gppropriate department. - . ' _

Mr. Govind V. Deshmukh: May T know if the Honourable Member hus.
enquired if thefe is a sufficient number of military police present at the tim~
when the train arrives at the station, to see that no such incidents “occur?

The Honoursble 8ir Edward Benthall: That question should nlso be address-
ed to the War Department. . '

Mr. Lalchand Navalrai: Will the Honourable Member now make enquirics
if any such incident took place in Julv and August? -

The Homourable 8ir Edward Benthall: T will mnake further enquiries, Sir.

Mr. Govind V. Deshmukh: May I know if the railway police is present at

- the time when the train arrives at the station carrying army people, and

whether the railway police is present in sufficient numbers on the railway
platform?

The Hononrable Sir Edward Benthall: That, Sir, is rather a wide question

"in its applichtion to the circumatances which exist in Indfa.
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. Mr, G. Rangiah Naidu: Will the Honourable Member be pleased to, state
whether he has received any commplaints either from the general public or from
the railway authorities against the military people who hold third class
warrants and travel in higher elasses causing,inconvenience and giving troukle
to the ordinury passengers? i . N

The Honourable Sir Edward Benthall: From time to time complaints have
arisen and they urc taken up with the War Departtnent. I have observed
that instructidns have frequently been issued by the military nuthorities in
conmection with these difficult questions.. ,

Mr. Govind V. Deshmukh: Is the Honourable Member awure that Govern®
ment contributes towards the expenses of the police which are maintuined  at
the railway stutions, and if he is, will he state whether he takes precautions
to see that the requisite number of railway police are present at stations whep
the trains arrive?

The Honourable Sir Edward Benthall: The answer to that question is- the
same as-to the Honourable Member’s previous question., There are a very
_large number of stations but there are a limited number of police, and when
a single policeman has to deal with a large number of passengers including:
militury passengers, it is sometimes beyond his capacity to deal with the
situation. '

Mr. President (The Honourable Sir Abdur Rahim): Next Question. -
INTERVIEW.OF CANDIDATES FOR THE POST OF DEPUTY ASSISTANT CONTROLLER OF

PURCHASE. - L

99, *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable fhe
Bupply Member be pleased to state if applicants or candidates for the pnst
of the Deputy Assistant Countroller of Purchase were interviewed last June und
-some of them were declared to have been accepted for appointments] If so,
is it a fact that they have not been called to join even now after four months?

(b) Who arranged the interview 1n June, and ‘who were responsible for creat-
" ing this position? How many Assistant Controllers of Purchase and Deputy
Assistant Controllers of Purchase have been appointed during the intervening
months, i-e., between the 80th June and the 80th October? If there was no-.
necessity for Deputy Assistant Controllers of Purchase, why were such inter-
views held?

" 8ir Gurunath Bewoor: Sir, the Honourable Sir Ramaswami Mudaliar has
been called to an urgent meeting and he has asked e to answer his question.

Mr. President (The Honourable Sir Abdur Rahim): Verv well.

Sir Gurunath Bewoor: (an) The Selection Comnitte¢ attached to the Main
Secretariat of the Department of Supply interviewed some candidates for the
poste of Deputy Assistant Controller of Purchase and Apprentice sDeputy
Ausistant Controller of Purchase on the 26th June, 1943. Certaii-candidates
had been tentatively selected some time earlier. The qualifications of- these
candidates along with those interviewed on the 26th June, 1948, were reviewed
together and 5 candidates for Deputy Assistant Controller of Purchase and 9
candidates for the post of Apprentice Deputy Assistant Controller of Purchase
were placed on the approved list on the 28th July, 1943. Of the candidates
interviewed on the 26th June, 1943, two have since been sppointed as Deputy
Assistant Controller of Purchase and one Muslim Apprentice candidate has
been offered the post out of turn to make up a communal deficiency.

(b) The interview held on the 26th June, 1943, was arranged by the Officer
on Special Duty. {Recruitment), Delhi, in the usual way. No candidate for the
post of Assistant Controller of Purchase was selected at the June meeting.
Between the 80th June and 30th October, 6 approved candidates for the post of
_ Assistant Controller of Purchase and 12 approved candidates for the post of
Deputy Assistant Controller of Purchase were appointed to vacant posts.
Apart from these 12 Deputy Assistant Controller of Purchase candidates, 2
Superintendents were promoted to fill up local' temporary vacancies.

Candidates for various posts are selected and placed on the approved list
from time to time to meet expected requirements. In a temporary War
Organization like the Purchase Branch of the Department of Supply, vacancies

A2
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O 1Ot occur ut reguler intervals. 1 i
the approved list iagna follows:-‘--]ii f“ proscat the number of cendidates n

Assistant Controller of Purchase—3.

Deputy Assistant Controller of Purchase—4.

Apprentice Deputy Assistant Controller of Purchase—17.

Superintendents—17,

Deputy Assistant Controller of Purchase candidates are appujnted direct (o
long term vacancies. Apprentice candidates are to be put unz:: training for
six months against reserve posts, and their appointment to long term vacancies
will depend on their record during the period of training. Buperintendents are
to be promoted, without regard for seniority, against purely temporary local
vacancies. If after officiating on two or three occasions for a total period of
about six months, certain Superintendents are found fit for substantive promo-
tion to Deputy Assistant Controller of Purchase their claims will be considered
along with those of Apprentice candidates who have completed their period of
training. The nymber of candidates on the approved list is not.excesgive.

Mr. President (The Honourable Sir Abdur Rahim): Long anawers like this
‘ought to be laid on the table.

Rac1AL DISCRIMINATION IN Pnonon}‘lcﬁ: TO SELECTION GRADE ON EasT INDIAW
: WAY. '

100. *Qaxi Muhammad Ahmad Kazmi: (a) Wil) the Honourable the Rail-
way Member please state if it is or it is not a fact that racial discrimination is
still maintained by the East Indian Railway ip the matter of promotion of
staff to the selection grade, and that Europeans and Anglo-Indians are being
promoted to the selection grades in contravention of the policies laid down by
the General Manager in his Minute Sheet No. AE 2460/8, dated the 80th
August, 1940, and by the Chief -Mechanical Engineer’s Minute Sheet- No. ME
813537, f?lat-ed the 1st November, 1937, thereby blocking the promotion of

ians :

(b) Is it or is it not a fact that according to the Chief Mechanical Engineet's
Minute Sheet No. ME 86/37%, of the 1st November, 1937, the Shops have been
divided into distinet groups and the normal avenue of promotions will be in the
groups in which the staff are shown in the Combined Seniority List? ‘

(c) Is it or is it not a fact that a selection was held in- April last to fill the
post of Progress and Planning Superintendent in the Produetion Group in the
Alambagh Shops of the East Indian Railway? :

(d) Is it or is it not n fact that two Chargemen in the grades of Rs.
270—20—3830 (old) and Rs. 200 (new) and one Chargeman in the grade of
Rs. 110/150—20—250 (old) and Rs. 100/120—10—180 (new) from the Produc-
tion Greup and one Anglo-Indian from the Draftsman Group who was holding
Rs. 250—12—810 (old) and Rs. 200 (new) were called for interview?

(e) Is it or is it nmot a fact that in the selection mentioned in (s) above,
none of the candidates was considered suitable? If so, was any endeavour
made to select any other candidate from the Production Group? If not, why
not?
(f) Is it or is it not & fact that the Chief Mechanical Engineer, East Indian
Railway, selected one Assistant Foreman from the Blacksmith S8hop Group
for the post of Progress and Planning Superintendent, East Indian Railway
Workshop, Alambagh, on his visit to Lucknow in April last? If so, what are
the reasons for selecting him for the post of Progress and Planning Super-
intendent in preference to others of the Production Group? ]

(g) Is it or is it pot a fact that as per General Manager, East Indian Railway
circular number M.S. AE2460/8 of the 1st August, 1940, -every individual
of a particular class should be called for interview for selection posts provided
there is nothing against him m his service record? _

(h) Is it or is it not a fact that one Anglo Indian who was in the Jig and
Tool Drawing Office Group in the Combined Seniority List of the Subordinate
Bupervising staff and draftsmen of.the Mechanical Department since the com-
pilation of the same, has now been placed in the Production Group as Planning
Supervisor? If so, was any endeavour made to select any ore from thé Pro-
duction Group? If so, how? If not, why not? ' -
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The Honourable Sir Edward Benthall: (8) No.

(b), (c) and (d). Yes. )

(e) The answer to the first part is in the affirmative. The Selection Board
considered the cluims of other men in the Productnon (:roup but found itself
unable to recommend any of them, .

(f) The answer to the first part is in the negative. The selection of cle
person referred to was niade by the belectlon Board. The second part does
not arise.

(8) 1 cannot trace any clrcular bearing the. number quoted issued on 1st,
August, 1940, but one was issued on 80th August, 1940, in ‘which it was specifi-
cally provided that it was not necessary to call everyone in the group for inter~
view if the Selection Board were satisfied from the records that the persons-nat
80 called did not possess the qualifications required for the posts in question.

(h) The reply to the first part is in the negahve, the other parts .do not
arise.

Qazi Muhammad Ahmad Kazmi: With reference to the answer to part (h)
of the question may- | know if this gentlernan who was promoted belonged to the .
production group or to the Jig and t'ool Druwing Office?

The Honourable 8ir Edward Benthall: 1 think he belonged to the Jig aud
Tool Drawing Office group and was promoted to the post on three months
probation, after which he usked to be relieved and another officer was appoint-
ed, also on trial.

Qazi Muhammad Afmad Kazmi: The other officer who was appointed, does
he belong to the production group or some other group?

" The Honourable Sir Edward Benthall: I think, Sir, thut he belonged to the
production group, but I should require notice of that question.

Qazi Muhammad Ahmad Kazmi: So far as part (d) of the questior? is con-
cerned, will the Hpnourable Member state how many other persons from the
production group were called for interview?

The Honourable Sir Edward Beathall: T am afrmd I shall require notlce
‘of that question.

Qazi Muhammad Ahmad Kazmi: In reply to part (e) the Honourable Mem-
ber said that this is not correct that only two persons were invited. Has he
collected any information regarding persons who were asked to have interviews
in respect of this post—other persons than those who are mentionéd here?. ~

The Honourable Sir Edward Benthall: My information is that all the possiblc
choices were considered, but the other possible choices were considered to be
too junior and inexperienced for selection.

SOALES OF PAY APPLIED TO PERSONS BNTERING RAILWAY SERVIQE AS A Rnsm.'r
OF COMPETITIVE EXAMINATION.

101 *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Railway -
Member please state if a clause has been provided in the new scales of pay for
granting an exemption from its imposition to the persons, who entered service
as a result of competitive examination or a selection board er committee held
before the 16th July, 1931, provided they were not ihformed Refore or at the
time of the examination that the rates of pay of the services or posts for which
they were candidates were under revision?

(b) Has it also been provided by the Government of India that the period
of apprenticeship served by their employees is to be counted for reckoning the
scale of pay (old or new) on which such apprentice is to be employ ed on com-
pletion of apprenticeship?

(e) If the answers to {a) and (b) are ir the aﬂ"lrrmtwa. is the provision
for the exemption of persons in the new scales of pay referred to in (a) above,
nlso applicable to persons who:— .

(i) merited the appointment ag an apprentice on the result of the competl-
tive examination or selection board held prior to the 16th July, 1931, but were
called upon to join on a date shortly after the 16¢h July, 1981; and

ii) appeared in the competitive examination or “selection board held prior
to the 16th July, 1931, and were subsequently called upon to join on a date
shortly after the 16th Ju]\ 1981, to ﬁll in the vacancy caused for the reason
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that persons who were originally selected either did not join or had resigned, or
were removed from service, or for any other reason?

(d) If the answer to (c) above is in the negative, what are the reasons for
formulating such a decision ?

The Honourable Sir Edward Benthall: (a) Yes.

(b) The orders in this connection state that a person who was employed as
& puid apprentice on 15th July, 1981, showld be considered as having been in
Government service on that date for the purposes of the Finance Department
.Resolution No. D/4523-Ex. 1/31, dated the 9th July, 1931,

(e), (i) and (ii). Governinent have not considered the question of the appli-
cation of their orders to persons in the position described by the Honourable
Member as no such case has been referred to them. s

(d) Does not arise. .

Qazi Muhammad Ahmad Kazmi: 1f T may send some cases of the type T
have referred to in this question, will the Honourahle Member he pleased to
take action? ‘ "

‘The Honourable Sir Edward Beathall: Certainly, Sir. I will make cnquiries.
PrROMOTION TO SELECTION GRADE OF NoN-TECHNIOAL HANDS ON EaST INDIAN

RaiLway (MECHANICAL DEPARTMENT). .

102, *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Railway.
Member please state if it is or it is not a fact that in the Mechanical Depart-
nment, East Indian Reilway, Alambagh, promotions to the selection grade of
the non-technical hands has not been made in accordamee with the procedure
laid down by the General Manager, and that junior’ hands were promoted to
higher grades, ignoring the claimis of many seniors?

(b) Is it or is it not a fact that & junior hand has been promoted on the
28rd September 1943 as Yard Master in the  grade of Rs. 90—20—250, in the
Mechanical Department, East Indiau Railway, Alambagh, ignoring the claims
of many seniors and without holding any selection board? If so, why? .

(¢) Is it or is it not a fact that one jynior mistry of the Millwright Shop
(who has been recently confirmed as mistry) has been promoted in succession
vacancy of the emplovee referred to in (b) above, in the Production Section,
ignoring the claims of yany seniors and without holding any selection board?
1f so, why? : '

(d) Are Government aware that the Chief Mechanical Engineer, East Indiaun
Railway, in his Minute Sheet No. ME987/20A of the Tth May, 1988, informed
the Works Manager (Carriage and Wagons), Alambagh, Lucknow, that all the
posts in the Production Section were to be filled by the tedhnically trained
hands? - 1f so, what are the reasons for promoting the non-technical hand in
the Production Section, and ignoring the claims’ of the seniors of the person
referred to in the Production Seetion as mention: ] in (¢) above?

() Are Government prepared to take action-in the matter? If not, why
not¢ .

The Homourable Sir Edward Benthall: 1 have called for information and a
reply will be lnid on the table of the House in due course. .

Lack oF UNIFORMITY IN GRANTING OVERTIME AND N1GHT SHIFT ALLOWANCES ON
East InpiaN Rainway (MEcHANICAL DEPARTMENT).

108. *Qazi Muhammad Ahmad Kaxmi: (a) Will the Honourable the Railway
Member pleasc state if it is or is it not a fuct that some supervisors of the
Mechanical Department, Fast Indian Railway, Lillooah, are allowed onc duy's
overtime if they work for five hours on Sundays and holidays, but this privi-
.lege is not given in other wcrkshops, such as Charbagh and Alambagh, although
all the Workshops are under the one and the same Head?

(b) Is it or is it not a fact that the Night 8hift Allowance is given to the
staff empolyed in the Me: hanjcal Department, East Indian Railway, Jamalpore,
whereas this privilege is not allawed in other Workshops of the same Railway,
such as Charbagh and Alambagh, which are under the one and the saume Head?

(¢) 1f the answers to parts (a) and (b) above, be in the affirmative,
what are the reasons for such differential treatmens? Are Government pre-
pared to extend the same privileges to Charbagh end Alambagh Workshops,
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and to issue orders Yo the Geuorsi Men er, East Indian Rai i
effect? If not,” why not? - 8 ‘ ilway, fo this
The Honourable Sir Edward Benthall: (a) and (b). Yes, -

() The practice in each workshop has grown up with the shop and is of
long stundiig. To examine all the conditions of service in fhese workshops
would require u considerable investigation which is not practicable under exist-
ing circumstances, , : '

~ Qazi Muhammad Ahmad Kazmi: May 1 know the exact reasons for these
differences in the various places? : 4

The Honourable Sir Edward Benthall: The principal reason is that origina'lly.
the O. flﬁd -R. Ruilway was a different institution from the-E. 1. Railway, and
these differences to a large extent continue once from times prior to the
amalgamation of the railways. - - '
SINDHIS AS ASSISTANT DIRECTORS, ETC. IN THE SIND AND BALUCHISTAN PoSTAL

v CIrCLES..

104. *Mr. Lalchand Navalrai: With reference to the reply to part (a) of
my unstarred question No. 83, asked on the 29th March, 1948, regarding the.
residential province particulars of the six Superintendents employed in the Sind
and Baluchistan Circle, will the Secretary for Posts and Air please name the
persons who are said to be the residents of Sind? Are they originally Sindhis,
or have they migrated to Sind? If so, since when? ) ‘

8ir Gunmgth Bewoor: The officers referred to are, Messrs. Ibrahim  Ali
Khan und Brij Lal Mehra. They were not originally Sindhis but have acquired
right of Sind domicile - under the Provincial Government’s rules. .The exact
dates of their migration to Sind are not known but they have been continuously
;x; )ierwce in the 8ind and Baluchistan Postal Circle since its formation in
Mr. Lalchand Navalrai: May 1 know from the Honourable Member if
these are only temporary supérintendents? These two are only acting?

Sir Gurunath Bewoor: Yes, Sir, they are acting.

Mr. Lalchand Navalrai: May 1 know if there are six permanent Superin-
tendents and all belong to the Punjab ox the U. P. or the other provinces?

Sir Gurunath Bewoor: The Honourable Member has referred to an answer
given te him last time by e and at that time, I stated that there are in Sind
six Superintendents of Post Offices including Assistant Directors and that ore
of them is n European, one is a resident of the Delhi Province, two are resi-
dents of the Punjab and two are residents of 8ind.

Pavecrry oF MusLiM HBaD CLERKS OR OFFICE SUPERINTENDENTS IN THE OFFICES
oF BENGAL NAGPUR RAILWAY.

105. *Sir Abdul-Halim Ghumavi: (a) Will the Honourable Member for °
Railways please state if it is a fact that there is not a.single Muslim Head
Clerk or Office Superintendent in the offices of the Bengal Kagpur Railway?

(b) Is it & fuct that Muslims are rarely promoted to the higher grades, and
whenever u Muslim candidate approaches he is refused on the ground of “in-
efficiency’’ though there is nothing to prove inefficiency in the service record ?

(¢) Ts it n fact that in the different grades of the Upper Subordinatgs and
clerienl staff working under the -Deputy Controller of Stores, Bengal Nagpur
Railway, Kharagpur, there are only 20 Muslims, whereas there are 340 Hindus,
21 Indian Chyistinns, 5 Anglo-Indians and 16 Europeans?

(1) Why are not Muslim candidates promoted or recruited in the above
calegory of posts in due proportion of percentages: given to.other communities ?

(e) 1s it n fact that 99 per cent. of the Muslim employees volunteered their
services for the Defence of India Units, and in spite of that claims of the Muslim
candidates, were ignored for promotion?

(f) Does the Honourable Member propose to look into the matter of the
promotion of candidates of the Muslim community in future?

The Honourable Sir Edward Benthall: (a) to (e). I regret I have no infor-
mation on these matters of detail concerning a Company-mgnaged Railway.
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(f) Government do not interfere in such matters in respect of Company-
- managed Railways but I shall send the question and answer to the Railway
Administration, : .

Maulvi Muhammad' Abdul Ghani: Mdy I know whether the percentage of
Christians, Anglo-Indians and Europeans taken together is greater than the
percentage of Mussalmans in this country? -

Maulvi Abdur Rasheed Ohoudhury: May I know what is the reason why
the Muslims are not promoted in proportion to their number? .

The Honourable Sir Edward Benthall: So far as I am aware, the railway

n question has gone a very long way to fulfil the Government's request in
this respect. - '

DiscHARGE oF MR. HALDER, OFFICIATING CHIEF CHEMIST AT KANCHRAPARA RAIL-
, wAY WORKSHOP.

108. *Mr. Ananga Mohan Dam: Will the Honourable Member for Railways
be pleased to state: ) _ 1

(3) why the officiating Chief Chemist, Mr. Halder of the Kanchrapara Rail-
way Workshop, was discharged on 24 hours’ notice;

" {b) whether it is a fact that Mr. Halder was refused an interview by the

g;oglt:ty Chief Mechsanical Engineer when he wanted to know the reason for his

arge;

{c) whether it is & fact that Mr. Halder was denied even the facility of
handing over charge of the laboratory;

(d) whether Mr. Halder, who was an Assistant Chemist, discharged his duties
faithfully and his name was recommended for the post of the Chief Chemist;

(e) whether it is a fact that the service of Mr. Halder was not spared when
he secured a better chance elsewhere;

(f) whether Government propose to effect further retrenchment; and

(g) if the answer to (f) is in the affirmative. whether the authorities will
allow the tcmporary staff to apply for jobs clsewhere?

The Honourable Sir Edward Benthall: (a) to (g). I have called for infor-
mation and a reply will be laid on the table of the house in due course.
TECHNICAL SCHOOLS MAINTAINED BY RAILWAYS FOR APPRENTICESHIP TRAINING.

107. *Mr. Ananga Mohan Dam: Will the Honourable Member for Railways
be pleased to state: i )

(a) how many technical schools are maintained by Railways for apprentice-
ship training; - . ‘

(b) whether there is an uniform standard of education obtaining in all these

institutes; if not, why not; and o _ .

) (c) whether Government have considered the importance of having an
uniform eyllabus of studies in all these Bsilway» teghnical sch.ools, recognised
by representative bodies like the Institution of Engineers, India?

The Honourable Sir Edward Benthgll: (a) It is presumed that the Honour-

. able Member is referring to apprentices in the various branches of Engineering.
“There are two schools which train such apprentices—one on the E, I. Railway
and the other en the N. W. Railway—although all State Railways make ar-
rangements for the training of Apprentice Mechanics in their workshops. .

(b) Government have no details but the standards adopted- cannot differ
rery much. ‘
) l.5(’0) These schools and other arrangements made are for the purpose of
training apprentices to standards required on the Railways and not for coach-
ing pupils so as to obtsin outside qualifications. The training given would,
however, enable apprentices to sit for certain examinations condqcted by out-
gide instetutions like the City and -Guilds Institute, if they so wish.
AMALGAMATION OF THE DIBRU SADIVA AND THE JORHAT PROVINCIAL RATLWAYS-

WITH THE BENGAL AND AssaM RATLWAY.

108. *Mr, Ananga Mohan Dam: Will the Honourable the Railway Member

* be pleased to state: : L .

(a) whether the Dibru Sadiysa Railway and the Jorhat Provincial Railway
have been amalgamated with the Bengal and Assam Railway;
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(b) if the answer to (a) be in the affirmative, whether the arrangement is a
permunent one; if so, the amount paid to the owners; and

(¢) whether the Btanding Finance Committee for Railways was consulted:
before taking over the Railways; if not, why not? - ‘ ‘ :

The Honourable 8ir Edward Benthall: (a) The Jorhat Provincial Railway
“is the propefty of the -State.” It was formerly worked by a-company. Its
management has now been taken over by the State and it has been amalgam-
ated with the Bengal and Assam Railway. '

The working of the Dibru Sadiya Railway has been entrusted temporarily
to the Bengal and Assam Railway to sebure unified control over Railway trans--
port in North East India to meet the present emergency. It remains the-
property of the Assam Trading Company.

(b) and (c). Do not arise. ° -

PuNgaBt OFFICERS ON BENGAL AND AssaM RAILWAY AND ASSAMESE AND BENGALE
OrFICERS ON NORTH WESTERN RarLway.

109. *Mr. Ananga Mohan Dam: Will the Honourable the Railway Member
be pleased to state the number of Punjabi officers in the Bengal and Assanf
Railway and that of the Assamese and Bengali officers in the North Western-
Railway ? .

TheyEonounblo Sir Edward Benthall: The information 1s not readily avail--
uble and I regret that I cannot undertake to collect it.

EXPENDITURE ON ANGLO-INDIAN AND INDIAN RAILWAY APPRENTICES.

110. *Mr. Ananga Mohan Dam: Will the Honourable the Railway Member
pleasa state: )

(a) whether he bas been able to secure full information regarding {he
expcnses. borne by the Government for an Anglo-Indian and am Indiam
apvrentice ; .

(b) whether he has taken steps to equalise the expenses-for all nationalities;
if not, why not? . ’

(c) what the policy of Government in this matter is; h

(d). whether Government propose to reopen the question of equalising the
rinimum pay of Indians and Anglo-Indians for Railway posts and telegraph
and military services, etc.; if not, why not; and '

(e) whether. Government realise that the consequences of such invidious
racial discrimination will undermine the efficiency of the services in general?

The Honourable Sir Edward Benthall: (a) 1 am not aware that [ promised:
to secdure such information, -but in reply té6 the Honourable Member’s starred.
question No. 82 asked on the 15th February, 1948, I furnished information as
far as the Bengal and Assam Railway was concerned.

(b) The stipends paid to apprentices are the same for members of all com~
munities. Hostel” expenses differ; no action has been taken generally to.
egllul{se these, but T shall consider whether - anything can be done in this
direction. ‘

(¢) Government’s policy is to- treat all its servants alike in the absence of
gpecial circumstances necessitating a departure in respect of particular com-
munities or persons, -

(d) No. . .

(e) I am not aware that the fixation of a minimum wage for Anglo-Indians
has resulted in loss of efficiency. : ' —_

PrickE PATD FOR IMPORTED LOCOMOTIVES.

111. *Mr. K. O. Neogy: Will'the Honourable Member for Railways be
pleased to state: . .

(a) what price is being paid by the Government of India for locomotives
which have been importell since June 1948; ' -

(b) what the difference is in the said price and the pre-war price of the same
type of locomotivesy ) .

(¢), whether the prices of locomotives in the countries from which they have
been imported are controlled in those countries: if 80, whether the Government
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of India have been nble to purchase these locomotives at controlled rates in the
same manner in which His Majesty's Government and the Allied Governments
are-purchasing Indian goods in the country at controlled rates: -

(d) what programme the Government of India have planned for the manu-
facture of locomotives in India during the post-war period: und

(e)_ what. practical steps, if any, have already been taken for the early
-establishment of a locomotive manufacturing industry in this country?

The Honourable Sir Edward Benthall: (a) and (b). The Honourable Mem-
‘ber is referred to the information contained in Vol. XX, No. 2 of Proceedings
of the Meeting of the Standing Finance Committee for Railways, under which
-at the meeting of 17th July 1943, detailed information was furnished in regard
to, pre-war contracts and the prices Kkely to he paid for locomotives ordered
from U. 8. A. and Canada since the outbreak of the War. The XE type loco-
‘Tnotives referred to in para. 2(c) of that Memorandum . will, however, be sup-
plied on Lease-Lend. c

’ (¢) The locomotives under supply from Canada are against contracts placed
by the Indin Supply Mission on behalf of the Government of India; it is felt
that the effect of ahy controls operating will have been reflected in the con-
tract price which the India Supply Mirsion has been able to arrange and this
is being verified. . .

(d) and (¢). Detailed plans for the conversion of the Kanchrapara Work-
-shops of the B, and A. Railway to make, them suitable: for locomotive and
‘boiler constructiort are under preparation; the necessity for a second plant at
ancther site is also under investigation. The programme for. the’ manufacture
of locomotives depends upon the receipt and installation of certein special
‘plant whjch must be imported. -The Govérnment are in correspondence with
“His Majestv’s Government in regaml to the supply of this plant.

Mr. Lalchard Navalrai: With regard to clause () may d kirow how many
‘loconiotives have heen actually imported into Indis since that date?

Phe Honourable Sir Edward Benthall: Since the 17th Julv?

Mr. Lalchand Navalrai: Since June 1043.

The Honourable Sir Edward Benthall: I ‘chould require notice of that
-question” but a very considerable number of métre gnuge locomotives have
‘been imported, a number have been erected and are in use. As regards broad
gauge locomotives, the first deliveries have just been reccived and the.loco-
motives are being erected. From now onwnrds, we hope to get a steady flow
-of both. ’

8ir Oowasjee Jehangir: If I understood the Honourable. Member aright, he
said in answer to (e) that some sites had already been purchased or earmarked
for factories for the manufacture of locomotives. 1f that is so, mayv I ask
whether any calculations have been made as to the post-war cost of these loco-
motives as compared with imported locomotives? : -

The Honourable 8ir Edward Benthall: As regards the first part of the
Honourable Member’s question, the eonstruction of locomotives at Kanchra-
para has, as the Honourable Member, T think, knows, been under congidern-
tion for some fime and we are now working out the details necessarv for modi-
fying the works to make them suitable for locomotive and boiler construction.
Plans have been received from the Consulting Fngineers and there nre under
investigation. As regards the second part of his question, T understand
what he really wants to know is whether the locomnotives to be manufactured
in India will cost more than the:locomotives now being imported into Tndia.

8ir Cowasjee Jehangir: I mean post-war locomotives.

The Honourable Sir Edward Benthall: oes the Honourable Member want
to know whether the locomotives to be manufactured in India will cost more
“than the locomotives to be imported into India in the future after the war?

Sir. Oowasjee Jehangir: Yes. .

The Honourable Sir Edward Benthall: T do not think T can give n cate-
-gorical answer to that hecause nobody knows what the price of locomotives
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after the war is going to be. But the result of our examination is that, gen-
erally_ speaking, we ought to be able to manufacture locomotives in this country
sufficiently cheaply to justify proceeding with the scheme. :

8ir Oowasjee Jehangir: The Honourable Member will perhaps recollect
that in discussions in this House ubout the manufacture of 18comotives in this
country we were always told on behalf of Government that one of the ressons

 why locomotives were not made in this country in pre-war times was that the

cost would be prohibitive us compared to the cost of the imported article?
The Honourable Sir Edward Benthall: That, Sir, was tlie ' case, 1 believes
for a number of years, but the recommendation of the last report—1 am speak-
ing frem memory—was that locomotives, after a ‘period of trial during which
no doubt we should have to pay for our experience, could be manufactured -at
u reasonebly economic price. ' ’

Mr. Muhammad Aghar Ali: Are there any specific conditions laid down for
the establishinent of lécomotives. industry in different provinces or they can
be manufactured in one or two provinces of India only? '

The Honourable Sir Edward Benthall: No specific conditions have been-laid
down. ’ 4
DrsABILITIES AND RESTRICTIONS AIXE*ECTING INDIANS IN THE UNITED STATES OF

MERICA. . }

112. *Mr. Govind V. Deshmukh: Will the Horourable thé Leader of the
House please state : '

(a) if he is aware—

(i) of the disabilities and restrictions from which Indiang suffer in the
United States of America as regards tyade and franchise, etc;

(ii) of the American Exclusion Act and the restrictions it imposes on
Irdians; and

(iii) that recently the House of Representatives passed and sent to the
Senate the Chinése Exclusion” Act Repeal Bill; and ..

(b) if any representations were made through proper channels to have a
simnilar Bill passed or to secure the same rights for Indians as are mentioned
in this Bill by some other means? ‘

The Honourable 8ir Sultan-Ahmed: (a) (i) und (). The Honourable Mem-
ber no doubt refers to the disabilities. which Indiuns suffer from the applica-
tion of the Immigration Act of the American Legislaiure of 1924. The atten-
tion of the Honourable Member is invited to my reply to his question No. 39
in the last session of this House. .

(iii) The Govermment of India understand this is so. , '

(b) The matter is under correspondence with the Agent General for Indi
and his final report is awaited. ¥

THE AMERICAN EXCLUSION Acr AND ITS EFFECT ON INDIANS.

113. *Mr.-@Govind V. Deshmukh: With reference to my question No. 89 of
the 27th July, 1943, regarding the operation of the American Exclusion Act on
Indians and his answers 4o part (¢) and (d) of my question, will the Honourable
the Leader of the House please state: '

(a) the names of the Bills before Congress to lighten restrictions against the
Chinesge in connection with which the Agent General had made enquities about
Indians receiving parity of treatment with the Chinese, the nature of such
restrictions and the result of the efforts made by the Agent General; and

(b) whether the Chinese Exclusion ‘Act Repeal Bill was one of such Bills;
it so, what the basis and nature was of representations made, and what the
nature was of the reply given to the Agefit General?

The Honourable Sir Sultan Ahmed: (x) and (b). The Government of .
India are not in possession of the names or exact details of the Bills referred
to, but they understand that the common object of this legislation is to 1ift
existipg restrictions on Chinese immigration and the- acquisition of American
<itizenship by resident Chinese. The Agent General.for India lost no time in

.
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approaching the State Department as to the possibility of parity of treatment
for Indian nationals and his final report‘is awaited.

Mr. Govind V. Deshmukh: With reference to the first part of my question
in which I have referred to my question No. 39, the answer was given that the
Agent General hid wmade representations in the case of certain Bills, T am
now told that the Government is not in a position to name the Bills. May [
take it, then, that the last statement was made without any specific informa-
tion as regords the Bills?

The Honourable Sir Sultan Ahmed: We did not have the exact names of
the Bills nor their detuils but we knew their purport. We then inquired Tromr
the Agent General and he has reporbed to us that he upproached the State De-
partment as to the feasibility of parity of treatment but have not redeived his
final report. -®

Mr. Govind V. Deshmukh: Will the Honourable Membe? now make in-
quiries regarfling these Bills, in which the Agent General is said to have made
representations as regards the rights of the Indians?

The Honourable Sir Sultan Ahmed: Certainly. -

Mr. Lalchand Navalrai: Is it ndt a fuct that under the Exclusion Act res-
trictions are being remioved from the Chinese but not from Indians?

The Honourable 8ir Sultan Ahmed: [ do not know the exact position of the
Chinese at present because we have not received the final report from the
Agent General.

ReppaL oF THE CHmNEsSE ExcLusioN Act BY THE CONGRESS OF THE UNITED Sum
OF AMERICA.

- 114. *Sir Abdul Halim Ghusnavi: Will the Honourable the Leader of t.he
House be pleased to state:

(8) whether the attention of the Honourable Member has been drawn to the
repealing by the Congress of the United States of America of the Chinese
Exclusion Act, whereby the Chinese residents in the United States of America
will be allowed to become American citizens; and

(b) whether the Government of India have taken any steps to impress upon
His Majesty’s Government to take yp . with- the Government of the
United States of America, the question of extending similar status
to the Indian residents in the United States of America, in view
of the fact that India is also participating in the cause of winning the war, and
to secure particularly the repeal of the Immigration Act of 1917 whereby the
Indians were excluded from the United States of America?

The Honourable Bir Sultan Ahmed: (u) and (b). The Honouruble Mewmber
is referred to my replies to questions Nos. 112 and 113 just asked by Mr. Govind
V. Deshmukh.

LiaABILITY FOR CosT OF DouBL®G THE BENGAL AND AssaM Rarmnway METRE
GAUGE LINES FOR MiLiTARY REasons.

115. *Mr. K. 0. Neogy: (a) Will the Honournble Member for Railways
be pleased to state whether the cost of doubling the existing Bengal and Assum
Railway Metre Gauge. Lines in certain Zones, for which tenders have been
recently invited by the Engineer-in-Chief, War Works, Saidpur, is to be borne
by the Government of India or by His- Majesty’s Government?

(b) In how many other instances, in the cdase of each Railway, have addi-
tional lines been or are to be provided primarily for military reasons?

(c) Have the Government of India taken any steps to see that the cost of
such expansions is debited to His Majesty’s Government and not to the Indian
Railways, in view of the fact that they are primarily dictated by requirements
‘of the Allied Military strategy against Japan?

The Honourable Sir Edward Benthall: This question 'should have been
addressed to the Honouruble the Finance Member, '
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INTERVIEWS AND TRAINING OF PUNJABEE CANDIDATES IN PUNJABI LANGUAGE AT
WarTorN ScEHOOL, LAHORE. . ..

116. *Mr. Lalchand Navalrai: (a) Will the Honourable -Member for Rail-
ways be pleased to state whether it is a fact that candidates from Punjab pre-
senting themselves before the North Western Railway Subordinate Bervice
Commission for recruitment are interrogated in the Punjabi language?

(b) Is it a fact that their training at the Walton School at Lahore is also
carried on in the Punjabi language? _

(¢) Is it a fact that such recruits on being posted to stations are unable to
follow ruleg and procedire, converse and correspond in English as observed by
me at Ruk and other stations?

X (d) D;) Government propose to have a better standard of efficiency? It nat,
why not _ :

The Honourable Sir Edward Benthall: (a) and (b). The answer is in the
negative.

(¢) T am informed that Matriculates trained in the Walton Training School
are in a position to understand rules and converse and cerrespond in English.

(d) Government are satisfied that the recruits, although perhaps not so good
as those available during peace time, do not fall below thé minimum standard
prescribed. ’ '

Mr, Lalchand Navalrai: Mgy I inform the Honourable Member that personal-
1y I have seen at the Ruk station recruits who have been appointed and who
cannot speak either English or Sindhi and I could not make myself intelligible
;;9 t.he]rfr;. Will the Honourable Member enquire about this and find it out for

imself’

The Honburable 8ir Edward Benthall: T can understand what the, Honour-
uble Member says but how did the Honourable Member know that the gentlemen
could not correspond in English? ' '

Mr. Lalchand Navalrai: They came-to me personally. Will the Honour-
‘able Member at least make an inquiry and give instructions to see that only
such people are sent to Sind who can speak either English or Sindhi? -

The Honourable Sir Edward Benthall: They may have been over-awed by
the Honourable Member's presence.

FIxiNG OF PAY OF THE RETRENCHED STAFF RE-APPOINTED IN THE COMPILATION
- SecrioN, NorTH WESTERN RatLway.

117. *Bhai Parma Nand: (o) Will the Honourable the Ruilway Member be
pleased to refer to the reply to part (a).and (c) of my starred- question No. 207,
dated the 18th November, 1941, regarding the fixing of the pay of retrenched
staff reappointed in the Compilation Section, North Wéstern Railway, and say
why the Railway Board’s intention, vide paragraph 8 of their original letter
No. 1635-E.G., dated the 30th December, 1932, was not mdde cledr in the first
instance; )

(b) Ts the Honourable Member aware that the retrenched staff of the Com-
pilation Section after the amalgamation of their Section with the Accounts
Department ever since 1932, is a part and parcel -of the Accountg Branch, and
whatever decision for the grant of old scales of pay was taken in the case of

? the Accounts reappointed staff, is naturally applicable to their case also? If

, why? )
nm(c) ]%ow do they fall under the category of “other cases’ mentioned by the
Honourable the Railway Member in the concluding part of his reply to my ques-
tion referred to in part (a)? - ]

(d) Do Government propose to reopen t}ﬂs'case also, specially n_ftex_' their
confirmation in the old scales of pay following the same broader principle of
hardship which had moved the ﬁll?nil;vay Board to adopt in the case of the same

f the same office -
wmﬁ:yﬁwib?e gir Edward Benthall: The papers relating to this case have
been called for from the railway concerned and when t!xey are examined, a

staterment will be l:lid on the table of the House.

i
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Nox~-REsSERVATION OF Posts FOoR SIKHS IN TELEGRAPHS DEPARTMENT.

$118. *Sardar Sant 8ingh: (a) Will .the Secretary for Posts and Air please
state whether special reservations have been made for the appointment of
Muslims- and Anglo-Indians to posts which are to be filled up by the Telegraph
Department as-a result of the competitive examination to be held in November
1943? If so, why has no reservation been made for Sikhs? -

(b) Have any Sikhs been recruited so far through such competitive exami;
nations? If so, what are their numbers? -

(¢) Is he prepared to take any steps to safeguard the interests of Sikhs? If
so, what? If not, why not? '

Sir Qurunath Bewoor: (a) It is presumed that the Honourable Member is
referrlhg to the examination for recruitment to the "Telegraph . Engineering
Service, Class I. Reservation has been provided for Muslims for recruitment
to this service, but not for Anglo-Indians. No sepmrate reservation has been
prescribed for Sikhs, because Sikhs with Anglo-Indians, Indiap Christians and
Parsis have been included in ‘Other Minorities’ for whom there is a reservation
‘of 8} per cent. Government have not prescribed any reservation separately for -
Sikhs as such. ’ .

(b) Yes. One Mr. D. N. Ramchandani.

(c) ‘As Sikhs have already been included among ‘Other Minorities’, for whom
there is a specific reservation, it is not considered necessary to introduce a
separate reservation for Sikhs only. '

NoN-RESERVATION OF PosTs FOR SIKHS BY THE RAILwAY BoARD.
$119. *Sardar Sant Singh: (a) Will the.Honourable the Railway Member

‘please state whether he is aware that as a result of the competitive examinatiorr
to be held by the Federal Public Service Commission in November, '1943; about
26 appointments will be filled up by the Railway Board under their different
Branches and cadres?

(b) Is he further aware that for filling up these vacancies, Government
announced that a total of five vacancies were reserved for Muslims, and one for
an Anglo-Indian or Domiciled European? . .

(c) Is it a fact that no posts were reserved either for Sikhs or other minority
community men? If so, why? : ' : - ' v

(d) What safeguards dpes the Honourable Member propose for looking after
the interests of Sikhs who are said to be the back-bone of the Indian Army and
are doing so much for the war effort? : '

(e) Is the Honourable Member prepared to announce now the reservation of.
a requisite number of vacancies for S8ikhs? If not, why not?

The Honourable Sir Edward Benthall:  (a) Yes. .

(b) 8ix of the vacancies are reserved for Muslims and one for Anglo-Indians.

(¢) There is no separate reservation for Sikhs in the Superior Railway Ser-
vices whereas there is a special reservation for Anglo-Indians of 25 per cent. of
vacancies filled by direct recruitment. This iz in accordance with the terms
of the Home Departinent Resolution dated the 1st May 1989.

(d) The interests of Sikhs are protected by the present orders under which
6 per cent. of all vacancies in the Superior Railway Services filled by direct .
recruitment are reserved for the other minorities, including Sikhs. )

(e) No, because it would not be in accordance with existing orders of Govern-
ment on the subject. - - :

PROMOTIONS MADE IN THE STATISTICAL SECTION OF THE SUPPL;r DEPARTMENT.

1120. *Sardar Sant Singh: (a) Will the Honourable the Supply Member
please state the number of promotions made in the Statistical Section of the
Bupply Department from among each of the Punchers, Coders and Operators,
to the third division and other grad®s since September, 10427 .

" (b) Is it a fact that several men who were junior in the list were promoted,
and the cases of senior men were overlooked? "If so, why?

+Answer to this question laid on the table, the questioner being absent.



”
STARRED QUESTIONS AND ANSWERS 18k

. (c) Have the Home Department issued orders that promotions should be:
made according to seniority? S

(d) Is it & fact that the Honourable Member for Posts and Air gpeaking in:
the Council of State, reiterated the policy laid down by the Home Department
for promotions to be made according to seniority ? e

(e) Is the Honourable Member prepared to look into the cases of persons.
who have suffered in this case? TIf not, why not?

() Is the Honourabie Member also prepared to see that in future the orders
‘of the Home Department are not overlooked ? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (1) 21, 9
and 2 respectively. Promotions to the 8rd Division only have been made.

@) No. . .

(¢) Yes. Presumably the Honouralye Member refers to the orders issued
by the Home Department in their Office Memorandum No, 23/1/39-Ests.(8S),
dated the 4th of September, 1942, which lays down the principles for promotion..

(d) Yes.

(¢) Does not arise in view of the reply to (b) above.

(f) The prineiples for promotion laid down by the Home Department, are
already being observed.

ORDERS ISSUED BY THE OFFICIATING DIRECTOR OF RAILWAY CLEARING ACCOUNTS.
OFFICE. ‘

1121, *Sardar Sant Singh: (1) ls the Honourable the Railwuy Member:
aware that the Deputy Chief Accounts Officer, North Western Railway, was-

deputed to officiate as Director of the Railway Clearing Accoumts Office..
Delhi? ' : .

(b) Is he aware that on his arrival in the Railway Clearing Accounts Office
he has issued numerous orders which involve the compilation of unnecessary

information by the alreudy overworked -staff and thereby a great discontent:
ment has already started ? ‘

(c) Is it a fact that in one of the orders issued he used the words ‘the-

supervisory staff can be discontinued’? If so, is he authorised to issue such
an order? : . ‘ - .

(d) Is he aware:

(i) that soon after his arrival he openly rebuked at the top of his voice one
of the Superintendents of the office’in the presence of about 600 men and used
the words ‘I want to talk to human beings only. .. ."?

(i) that since his arrival he has been writing letters to the Railway Board
with a view to casting reflections on his predecessors; and '

(i) that wherever he has been, his. staff has always been disheartenéd‘by
his treatment and behaviour ‘ .

(e} Does he propose to have the matter investigated and see how far such
an officer is capable of holding independent charge of un office in preference to
& Mohsmmadan officer who should have been ordinarily ‘promoted in this
purely officiating vacancy? ”

The Honourahble Sir Edward Benthall: (a) Yes, the Deputy Chief Accounts.
Officer (Traffic), N. W. Railway, officiated as Director, Railway Clearing
Accounts Office, from 18th June, 1943 to 17th August, 1943.

(b) Office orders were issued from time to time by the officer mentioned
aguinst (u) in the ordinary courge of his duties. These orders were cm:,ried out
and the permanent Director has no knowledge of any complaints having been
raised. It is considered that these orders did not involve the preparation of
unnecessary igformation. : ‘

- B

*+Answer to this question laid on the table, the questioner being absent. ’



%
ns2 _ LEGISLATIVE ASSENBLY [12t Nov. 1948.

(¢) The quotation is part of a note written by the Director, which reads as
follows: -

It seems to me that the supervisory stafi have no adequate conception of what their
duty in this matter and allied matters 1. If the blame for mistakes is only of the clerks,
‘then the supervisory staff can as well be discontinued. 1 wish it to be clearly understood
that the Subhead, the Accountant and the Superintendent should see that the work done
-under their immediate supervision, directions and control is done- satisfactorily and that
they cannot escape respongibility therefor.

Thene remarks were based on an actual case in which a member of the super-
visory staff tried to pass on the whole responsibility to clerks. .

(d) (i). Inquiries have been made but no incident of the kind suggested in

“the question has eometo notice. ‘

.- (d) (ii)-and (d) (iii). No.- -

. (¢) No. The officinting Director was considered to be the most syjtable
+officer to take charge of the Railway Clgaring Accounts Office during the absence
“.of the permanent Director. :

-P;ﬂommun To ARABIA BY LaxDp RouTes. .

- 122, *Nawab' Siddique Ali Khan: (a) Will the Honourable the Leader of
the House please state the number of persons who have applied for permis-
gion to perform pilgrimage to Arabia by land routes?

(b) Do Government propose to make satisfactory arrangements for their
Jjourney? If not, why not?

The Honourable Sir Sultan Ahmed: (a) As far as can be ascertained only 81
persons from all parts of -India applied for pilgrim passes by the land routes.

(b) The attention of the Honourable Member is invited to the Press Com-
Taunique issued by Government on the 9th SBeptember, 1948, a ccepy of which is
laid on the table.

Press Communiqué. -

The Government of India announced on Angust the 11th that owing to the danger to
which pilgrim shipa and their Igasnen ere wonld be exposed. by enemy action, no arrange-
ments could be made for the Haj pilgrimage this year by sea. ~ Government have conse
-uently been investigating the possihilityi. of pilgrims proceeding by land routes.  These
may be descrihed as follows : ' . L

(i) Via Traq.

{il} Via Kunwait and Bahrain.

* (iii) ‘¥ia Iran.

. 2 The first two routes involve a lenglhy sea journey from India up to the Persian
*Gulf, and are, therefore, open to the same ohjection as the ronte via Jeddd: Moreover the
Government of India have lenrned from His Majesty's Representatives in Iraq and the
Persian Gulf that neither at Baghdad and Znbair nor at Bahrain and Kuowait is there
-any motor transport available for pilgrims. - Thus even if pilgrims reached these places where
they would not he welcome unless they brought their own food, it is certain that they
wodld not be able to proceed further by car. Nor can the third route via Iran be, recom-
‘mended. ~Public motor transport services are no longer available in that couhtry; and food
is expensive and not always easily obtainable. - :

3. Any who contemplate travelling in their own cars via Tran are reminded that
they must obtain an_export licence from the Directorate General of Supply, New Delhi
and that it is impossible to purchaee either spare parts or tyres in any country on™the route
‘to.the Holy Places. Tt follows that the smallest breakdown may -result in their being
unable to complete their Journey. The roads are reported to be very rough and the likeli-
hood of breskdowns occurring is very great. ’

4. The Baudi Arabian Government, who have been consulted in the matter decline all
-;ﬁ:a‘::’nblh_t}- with regn{: m.'lérannp‘(;rt.dforlpilaﬁm,s travelling overland and will no: be
-ak spare any cars aasist overland pilgri i fi
Bifficult Jommey aceoms. Arain prigrims in case of hreskdowns on the long and

5 _In publishing this information the Government of India are actuated only by a desi
-+naple intending pilgrims to avoid fruitless expenditure and unnecessary diaipp:;i.:tm:nm{.e w0

o P. GONBALVE
Assistant Secretary to the Govt, of India, Rxternal Egﬂiﬂ DE;'u.w&mmt

. Nzw Dmai; = . -
The 9th September 1948, .

.
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‘ m Muhammad Abdul Ghani: May I know the number of pilgriins who
pave mrrived at Bombay und Karachi ports?

+9he Honourable Sir Sultan Ahmed: I have no information.
Mr; Lalchand Navalrai: May I know if the land routes ure safe?
The Honourable Sir Sultan Ahged:- I have answered thab question in part (b).

UNSTARRED QUESTIONS AND ANSWERS

SUPPLY OF STANPABRD CLOTH TO RAILwAY EMPLOYEES.

12. Mr. Lalchand Navalrai: (a) With reference to the reply to my starred
question No. 11 asked on the 27th July last, regarding supply of standaxd
eloth to the Railway employees, will the Honourable the Railway Member
please state whether the supply of standard cloth to the Bailway employees
has sgince been made? If so, goes the Honourable Member propose to make
a short statement giving particulars of how the supply was made?

(b) Is it a fact that the Railway employees are about a million. of people
and the cloth to be supplied comes to & yard only for each employee?

(c) Is it proposed to place any restrictions on the supply of ‘standard
cloth’ to the Railway employees? If so, what are those restrictions and why
sre they being placed?

The. Honourabls Sir Edward Benthall: (a) All railways have received sup-
plieg of Standard Cloth and on some sales have already commenced. As regards
the second part, it is not clear what details the Honourable Member requires.
The cloth is being sold to railway employees through the grainshop orgsmization.

(b) The latest published figures show that there are about 700,000 employees
in State-owned Class I Railways. The million yards of Standurd Cloth was only
the first instalment; a further ten million yards are being obtained.

(c) The reply to the first part is in the affirmutive. As regards the second
part, Standard Cloth can be 'sold only to employees drawing not more than
Rs. 60 p.m. This restriction is placed in conformity with the main idea under-
lying the scheme of manufacture of Standard Cloth which is to restrict its sale
to the poorest class of the comnmunity. Railways have also been' asked so to
regulate sales as to benefit the largest possible number of employees. The
cloth will be sold at the retail prices fixed by the Textile Commissioner.

EMPLOYEES DISCHARGED FOR DISCIPLINARY REASONS ON NorTH WESTERN RAILWAY

13. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state the nymber of employees discharged from service as a
disciplinary measure, in each Division of the North Western Railway,
separately, during the financial years 1940-41, 1941-42, 1942-48 and for the
half year ending the 30th September 1948? -

(b) If there is an increase in 1940-41 figures, is it because of the curtail-
ment of power of Railway officers to inflict temporary redyctions on the Rail-
way employees? If so, do Government propose to take any steps to ensure
that discharges from service do not substitute reduction declared illegal under
the Payment of Wages Aqt? If not, why not?

(c) If the reply to the first portion 6f (b) above be in the negative, whas
then are the causes for increase in discharges of employees from service?

The Homourable Sir Edward Benthl.ll - (a) Government regret they cannot
undertake to collect this information under present circumstances.

(b) and (c). Do not arise. ’
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SECTIONS OF MUNITIONS PRODUCTION SECRETARIAT RUN BY Sunmnnnnm'rs AND
Assxsmms.m-(}mmn <

14. Hajee Chowdhury Muhammad Ismail Khan: (a) lel the Honourable
the Supply Member please state whether some Sections of the Munitions
Production Secretariat are being run by Superintendents, while the rest by
Assistants-in-Charge? * What is the reason for this arrangement? On what
basis was the selection of Superintendents made?

The Honourahle Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes. This
arrangement has been made with due regard to the volume and natfire of the
work handled by each section. Assistants-in-charge have been posted to the
less responsible charges. The selection of Superintendents was made on meris.

SuprPLY OF FOODGRAINS TO EMPLOYEES OF THE P0oSTS AND AIR DEPARTMENT IN
BENGAL AT CONCESSION RATES.

15. Mr. K. 0. Neogy: (a) Will the Secretary for Posts and Air be pleased
‘to state the different classes of employees under the control of his Depart-
ment and employed in Bengal that are in the enjoyment of a concession under
which foodgrains are supplied to them at controlled or reduced prices?

(b) What is the total number of such employees, and what quantities of
rice, wheat and other foodgrains have been supplied to them at controlled or
reduced prices, month by month, since January last?

(c) Who are charged in Bengal with the duty qf furnishing the supplies for
the benefit of these employees, and what is the approximate extent of the
stocks . that. they have maintained from time to time to enable them to " dis-
charge their obligation, and through what agencies in Bengal have these stocks
been acquired, and at what prices on an average, month by month?

Sir Gurunath Bewoor: (a), (b) and (c). I would invite the attention of the
Honourable'Member to the replies given by the Honourable the Food Member
to starred question No. 55 and to unstarred question No. 6 on 9th November,
1943.

SuPPLY OoF F0ODGRAINS To EMPLOYEES OF THE SUPPLY Dnmnmn'r IN BENGAL
AT CoNOESSION RATES.

16. Mr, K. 0. Neogy: (a) Will the Honourable the Supply Member be
plessed to state the different classes of employees under the control of his De-
partment and empioyed in Bengal that are in the enjoyment of a concession
under which foodgrains are supplied to them at controlled or reduced prices?

(b) What is the total number of such employees, and what quantities of
rice, wheat and other foodgrains have been supplied to them at controlled or
reduced. prices, month by month, since January last?

(c) Who are charged in Bengal with the duty of furnishing the supplies for
the benefit of these emplovees and what is the approximate extemt of the
stocks that they hgve maintained from time to time to enable them to .dis-
charge their obligation, and through whst agencies in Bengal hiave these °
stocks been acquired, and at what prices on an average, month by month?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Honour-
able Member’s attention is invited to the reply given by my Honourable colleague,
the Food Member, to starred question No. 55 on the 9th November 1948.

Sm’ny or FOODGRAINS TO Eu:momns OF THE RAILWAY AND WaAR Tnmsronr
DEPARTMENTS IN BENGAL AT CoxopssioN RATES.

17 Mr. K. 0, Neogy: (a) Will the Honourable Member for Railway and
'War Transport Departments be pleased to state the different classes. of em-
ployees under the control of his Departments and employed in Bengal that
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are in the epjoyment of & concession under which foodgrains are supplied to
themn at contrqlled or reduced prices? .

~ (b) What is the total number of such employees, and what quantities of
rice, wheat and other foodgrains.have.beed supplied to_them at controlled or
reduced prices, month by month, since January last? ¢

(¢) Who are charged in Bengal with the duty of furnishing the supplies
for the benefit of these employees and what is the approximate extent of the
stocks that they have maintained from time to time to enable them to dis- «
charge their obligation, and through what agencies in Bengal have these stocks
been acquired, and at what prices on an average, month by month?

L
The Honourable Sir Edward Benthall: (a) All Railway servants are at present
“ entitled to obtain foodgrains for themselves and their families from Railway
grainshops at concessional rates. Similarly all employees of the Calcutta and
Chittagong Port Commissioners and theif families are entitled to purchase food-
crains from the Port grainshops at concessional rates and those in the joint,
office of the Regional Controllers of Priorities, Calcutta, from the E. I. Railway
head office grainshop. The ministerial and the inferior staff in the office of the
Controller of Coal Distribution also obtain foodgrains at concessional rates for
themselves and their families. TRailway servants and port employees who have
joined the Defence of India units draw free rations from military sources.

(b) The total number of Railway employees in Bengal is estimated at gbout
1,40,000; port emplovees number about 17,800 and other civil employees under
War Transport Department.about 180.

As regards the second part, Government regret they cannot undertake to
collect and compile such information under existing circumstances.

)
(¢) The responsibility of ensuring adequate supplies rests with the Provincial
Government although, under the existing arrangements, the Railway and Port
Administrations have in the first place to secure supplies to the best of their
ability. As regards arrangements for supply to employees in the office of the
C. C. D., the Honourable Member-is referred to the answer under (b) and (c)
to nis unstarred question No. 6. In regard to the remaining parts of the
question, Government regret that they cannot undertake to colleet and compite
sueh information under existing circumstances.
RicE, PADDY, ETC., CARRIED TO BENGAL BY DIFFERENT RAILWAYS.

18. Mr. K. O. Neogy: (a) Will the Honourable Member for Railways be
pleased to make a statement showing, month by month since January last,
the quantities of rice, paddy, wheat, wheat flour and other foodgrains,
separately, that were carried into Bengal by different Railways, indicating
the names of the principal consignees thereof and the places of copsignment ?

(b) To what extent were the Metre Gauge’ section of the Bombay, Barods
and Central India Railway and the Bengal and North Western Railwav uti-
lised in conjunction with the Metre Gauge section.of the Bengal and Assam
Railway for the purpose of transporting the aforesaid foodstuffs direct to the
internnl centres of consumption in Bengal? Has the aforesaid route been
utilised for this purpose to the maximum possible extent?

The Honourable Sir Edward Benthall: (a) I place a statement on the table
of the information which is readily available. This shows the imports of food-
grains into Bengal (including Caleutta) from the principal trade blocks during
the monj:hs of April to July 1943 as compared with the corresponding period of
the previous vear. The names of the principal consignees and places of consign-
ment are not known and could not be collected without an amount of labour and
trouble which would be unjustified. ’

(b) To the maximum feasible extent.
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CoMMUNAL REFEESENTATION IN CERTAIN PosTAL OFFICES AT LUCKNOW.

19. Mr. Piare Lall Kureel: Will the Secretary for *Posts and Air be pleased

tate :
« s(a. the communal ropresentation, including that of the scheduled castes,
in the superior, subordinate and menial grades in the following offices in
Lucknow:

(i) the General Post Office;

(i) the General Telegraph Office;

(i) the Post Master General's Office;

(iv) the Office of the Accountant General, Posts and Telegraphs; and

(v) various Post and Telegraph Offices; i

(b) what steps, if any, Government have taken so far to. recruit, representa-
tives of the scheduled castes in these offices; and .

(c) if Government propose to take immediate steps to give the scheduled
castes their due share of representation in these offices?

Sir Gurunath Bewoor; The information is being collected and & reply wil
be placed on the table of the House in due course:

RECRUITMENT OF STATION MASTERS, GUARDS, ETC., ON EAsT INDIAN RATLWAY AND
CoMMUNAL REPRESENTATION THEREIN. .

20. Mr. Piare Lall Kureel: Will the Honourable Member- for Railways be
pleased to state: ] ‘

(s) the total number of persons recruited as Station Masters, Guards,
Ticket Collectors, Clerks, Drivers, Foremen, Loco Inspectors on the East
Indisn Railway during the years 1939-1943; »

(b) how many of them were Hindus, Muslims, Sikhs, Anglo-Indians, Chris-
tians and members of the Scheduled Castes; and .

(c) if the Railway authorities have been duly imstructed to entertfin men
of the Scheduled Castes for all services (Superior, Subordinate and Menial)
in the Railway Departments; if not, if Government propose to.issue such
instructions now? . , *

The Honourable Sir Edward Benthall: (a) and (b). Government regret that
they cannot undertake -to collect these details under present circumstances.

_ (c) Railways have been furnished with a copy of Home Depurtment Resolu-
tion No. 23/5/42-Ests.(8), dated the 11th August, 1943, and further instructions
which may be necessary are under consideration.

CoMMUNAL REPRESENTATION AMONG LEATHER GooDS CONTRACTORS OF THE SUPPLY
. DEPARTMENT.

21. Mr. Piare Lall Kureel: Will the Honourable the Supply Member be .
pleased to state: o

(a) the number of contracts awarded by the Bupply Departraent for the
supply of leather goods of all kinds since the outbreak of the war;

(b) how many of these contracts were awarded to Hindus, Muslims,
members of the Scheduled Castes and others;

(¢) if Government are aware of the fact that the making of boots, shoes
and other leather goods is the traditional calling of the Scheduled Castes; and

(d) if Government propose to award such contracts to the memburs of the
scheduled castes as far as possible? '

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: (a) Approxi-
mately 4,700. .

(b) It is not possible to furnish this information, as contractors are not classi-
fied' community-wise in the Books of this Department.

(c) Yes, in so far as Cottage and Small Scale Industries are concerned.

(d) The execution of the large Government orders to definite delivery
schedules postulates established capacity and existence of necessary plant and
machinery which is generally not available in Cottage and Small Scale Indus-
tries. Whenever such capacity is available with firms owned by members of
Scheduled Castes or employing workers belonging to Scheduled Castes every
effort is made to utilise such capacity, e.g., orders for Army footwear have been
placed from time to time with the Harijan Boot Factory, Agra. ' ’
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ProMOTIONS TO TICKET CHECKING STAFF ON EAsT INDIAN RAILWAY.

22, Mr. Muhammad Ashar Ali: Will the Honourable Member for Railways
please to refer to the reply to part (iii) of starred question No. 450 of the
18th March, 1984, published at page 276 of the Legislatjve Assembly Debates
for the 18th Jw'y, 1984, regarding promotions to the Ticket Checkiyy Staff on
the East Indian Railway, and to lay on the table of this House & staternent
of the promotions made up to date fromn a lower grade to a higher grade or
to a next grade on occurrence of vacancies and in order of seniority of the
. old Travelling Ticket Inspectors (now designated as Travelling Ticket Exami-
pers) in conformity with the said reply? If no promotions were :made, what
are the reasons therefor? .

The Honourable Sir Edward Benthall: Government regret that they cannot
andertake to collect such information under present eircumstunces.

ASSISTANCE IN EpUCATION OF CHILDREN OF RaiLway EMPLOYEES.

23. Mr. Muhammad Aszhar Ali: Will the Honourable Memher for Railways
please refer to the Railway Board letter No. E8TED37, dated the 5th October,
1937, regarding assistance to Railway employees towards the education of

* their children, and lay on the table of this House the letter of the Railway
Board under which the employees in service prior to the 1st February, 1928,
were asked to make -a definite election of the - revised rules by a date later
than the 31st December, 1937? :

The Honourable Sir Edward Benthall: Government regret they are unable
to lay on the table of the House a copy of the document referred to.

INSTRUCTIONS ISSUED BY THE CHIEF MEDICAL OFFICER, EasT INDIAN RaAILWAY,
re. THE STAF¥ REPORTING SICK.

24. Mr. Muhammad Azhar Ali: (a) Will the Hornourable Member for Rail-
ways please state if it is or it is not a fact that the Chief Medical Officer, East
Indian Railway, has instructed his subordinates not to take on the sick list
the staff actually suffering unless and until the staff are bedridden? :

(b) Is it oras it not a fact that the said instructions have led the staft to
have recourse to private Registered Medical Practitioners?

(c) Is it or is it not a fact that certificates for sickness and rezommenda-
ticns for leave by these Medical Attendants are accepted subject to the counter-
signatures by the Railway Medical Authority? If so, how far is this practice
consistent with the practice on the Nofth Western Railway as indicated in
the reply given to unstarred question No. 21 asked on the 30th July, 1948°

The Honourable Sir Edward Benthall: (a) The reply is in the negative.

(b) Does not arise. ] . .

(¢) Medical certificates from outside practitioners are submitted through the
railway doctors who forward them to the competent authority, with their recom-
mendation for their acceptance or rejection, the final decision resting with the
competent authority. As regards the second part, Government will consider if
any action is necessary to make the practice on the E. I. Railway similar to
that on the N. W. Railway.

CENSUS TAKEN BY STATE-MANAGED RAILWAYS OF THE TravELLING PuBLIC.

25. Mr. Muhammad Ashar Ali: Will the Honourable Member for .Railways
please state the result of the census taken by the Btate-managed Railways of
the travelling public between the 22nd August, 1948 and the 11th September,
1948% ’ :

The Honourable 8ir Edward Benthall: No complete cenpus was taken by the
State-managed railways -of the travelling public between 22nd August, 1948,
and 11th September, 1943. For the information of the Railway Board certain
reilways from time to time made limited enquiries from passcngers into the
reasong which make their journeys. necessary. ‘

ACTION TAKEN AGAINST RAILWAY SERVANTS FOR OAUSING OVERCROWDING OF TRAINS
oN NorTH WESTERN RAILwAY.

26, Mr. Muhammad Athar Al: Will the Honourable Member for Railways
please lay & statement of the actions taken against the Railway Servants under
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Scction 102 of the Indian Railways Act, 1890, for causing the overcrowding of
Trains on the North Western Railway since August, 1942, and against the
travelling public under Sectjons 109 and 118 of the Railway Act, IX of 1890,
" for cauding the overcrowding and travelling on unauthorised place8; if no
-action has been taken, especially against the Station Supérintendent, Delhi,
.and travelling public between Ghaziabad and Delhi and vice versa, what ure
the reasons therefor? ‘

'Phe Honourable Sir Edward Benthall: Government do not propose to collect
‘the information asked for in present conditions.  Government are, however,
arcatly concerned at the prevalence of overcrowding and the dangers attached
to it and the matter is being discussed in the Central. Afdvisory Council for

lailways. As regards sction against railway servants under section 102 of the
Indian Railways Act, this would only arise if they compel passengers to enteP
compartments which wre already, full and this they do not do. )
*CONFISCATION OF RATIONS OF CERTAIN GORAKHPUR WORKSHOP ‘STAFF ENJOYING

v

] WEEEKLY REST. i
27. Mr. Muhammad Azhar Ali: 'Will the Honourable Member for Railways
please state: o
(a) if it is a fact that the Workshop Staff of the Oudh and Tirhut Railway
at Gorakhpur are allowed to enjoy their weekly rest at their villages; '
(b) if it is a fact that they are allowed t¢ carry their rations distributed,
on tixe Ration Card by the Railway to their villages for consumption by their
‘{family ; , :
(c) if it is a fact that while the staff was travelling with the rations in 2
Down train on Saturday the 18th September, 1948, they were arrested under
the Defence of India Act Rules by the Police at the Bhatiani Junctien Station
end their rations were confiscated and they were badly handled and mo'ested
‘by the local and Railway Police because thev Fnd 10t allowed a Polica Constable
and his friend to travel with them in the Loco-Special Workmen Carriags; if
so, what security., and protection the .railway has provided for their staff
ogainst the recurrence of such incidents; if none, why? et
- The Honourable Sir Edward Benthall: (a) to (¢). Information has been
called for and a reply will be laid on the table of the House in due course.

‘RULES FOR OCCUPATION OF RAILWAY QUARTERS AND BUNGALOWS BY SUBORDINATE
STaFF oN OUDH AND TIRHUT RAILWAY. .
28. Mr. Muhammad Aszhar Ali: Will the Honourable Member for Railways
‘please state the rules in force on the Qudh and Tirhut Railway governing ‘the
-occupation of the Railway Quarters and Bungalows by the Subordinate Staff?
The Honourable Sir Edward Benthall: Information has been called for from
the ~Ra(iilway Administration and 'will be laid on the table of the House when
received. \

ELECTION OF MEMBEBS TO THE DELHI UNIVERSITY COURT.

Mr. President (The Honourable Sir Abdur Rahimn): I have to inform the
Assembly that up to 12 Noon on Wednesday, the 10th November, 1943, the
‘time fixed for receiving nominations for the Court of the University of Delhi,
‘five candidates were nomirated. One candidate has since withdrawn his candi-
dature, but of the remaining four candidates one cendidate is a nominated
“membe: of this House and is, therefore, ineligible for election according to the
“terrms of the mofion adopted by the Assembly on the 8th November. As the
number of remuining caididates is less than the number of vacancies I appoint
a further period up to ]2\Noon on Saturday, the, 13th November, 1948, within -
which nominations will be received. The election, if necessarv, will take place
on Tuesday, the 16th and will be held between the hours of 10-30 .M. and 1 p.M.
‘in the Assistant Secretary’s room in the Council House, Ne% Delhi, and will +
be conducted in accordance with the principle of proportional representation °-
by meanc< of the single transferable vote. ‘



THE CENTRAL EXCISE BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, 1 move for
leave to introduce a Bill to consolidate and amend the law relating to centrad
dutiestof excise. , o

Mr, President. (The Honourable: Sir Abdur Rahim): Motion moved:

“That leave be granted to introduce a Bill to consolidate and amend the law relating to
central duties of excise.’’ - :

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): May 1
ask the Honourable Member whether he intends to bring the first reading of
‘¢his Bill before the House during this Session?

The Honourable Sir Jeremy Raisman: My intention is to move for reference
of the Bill to a Select Committee which will report for the next Session,

Mr. President (The Honourable 8Sir Abdur Rahim): The question is:

* “That leave be granted to introduce a Bill to consolidate and amend the law relating to
central duties of excise.’’

The motion was adopted. :

The Honourable Sir Jeremy Raisman: Sir, I introduce the Bill.

ELECTION OF MEMBERS TO THE STANDING COMMITTEB FOR THE
FOOD DEPARTMENT. ‘

The Hogourable Sir Jwala Prasad Srivastava (Food Member): Sir, I move:

“That this Assembly do proceed to elect in such mauner as the Honourable the Presi-
dent may direct 3 non-official Members to serve on the Standing Committee to advise om
subjects in the Department of Food during the remainder of the financial year 1943-44."

‘Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That this Assembly do proceed to elect in such manner as the Honourable the Presi-
dent may direct 3 non—oﬂicigli) Members to serve on the Standing Committee to advise om
subjects in the Department of Food during the remainder of the financial year 1043-44."

. H. A. spm H. Essak Sait (West Coast and Nilgiris: Muhammadan):

Sir, I move: .

“That for the figure ‘3’ in line two, the figure ‘15’ be substituted.”

8ir, in moving this amendment, I have first to call the attention of this
House to what happened last Session. In the last Budget BSession a demand
was made for a Food Advisory Committee. The Honourable 8ir Sultan-
Ahmed, the Leader of the House, announced that because there was then
very little time for the formation of a Committee, the Committee-
‘that was formed as Advisory Committee ior the Commerce Depart-
ment should work as the Advisory Committee for the Food Department as
well. What I mean to say is that the Food Committee had already come into
existence, ‘but the difficulty with regard to that *Food Committee was that in
spite of all the critical situation that arose in the country, that Food Com-
mittee was never consulted, except once, that is three days ago. The Food
Department held numerous Conferences, a number of Departmental Com-
mitiees, such as Policy Committee and so on were held, but still this Food
Committee was never called, was never asked for its opinion and advice. The
Assembly and its representatives were completely ignored in the matter of this:
big crisis that faced the country. That is the first thing that I have to say.

Now, the Honourable the Food Member comes: to this House and wants to
constitute a Committee of three Members from this House; probably he wants.
two from the other House. Just imagine, Sir, a Committee of three to advise
this Government on this question which has become the biggest question in
the country. T certainly disagree. T suggest that this Committee should have:
at least one representative from each Province, and that is why I have sug-
gested the figure ‘15°. Of course some ‘people say that this figure ‘15’ is
ridiculous, that it is too big a number andp so on. But my complaint is that
Government have not yet realised the seriousness of the food position in the:
country and that is why they have brought forward the motion suggesting an
equally ridiculous number of ‘8°. As a counterblast, T am suggesting ‘15’
I also request that this Committee should be effective and its advice should
be sought, whenever other . conferences or committees are convened. The
Members of this Food Advisory Committee should be invited often-and con-
sulted. 8ir, T move.

( 190 )
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Mr. President (I'he Honourable Sir Abdur Rahim): What about the other
amendment? The Honourable Member has got to move it now. He cannot do-
s0 later on,

Mr. H. A. Sathar H. Essak Sait: 1 do not move the other one.

Mr. President (The Honourable Sir Abdur Rahim): Amefidment moved:

“That for the figure '3’ in line two, the figure, ‘15’ be substituted.”

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, I
have mueh sympathy with the amendment which has been moved by my
Honourable friend; Mr. Kssak Sait. Sir, last year, ~after a good deal of
agitutiou, the Government agreed to have a Food Advisory Committee attached
to the Department of Food, but this Committee, as has just been pointed
out, never met. . The Assembly demanded again and again that this Committee
should be consulted very frequently at least once every month. But that was
uot done. Then, as regards the number of persons to be appointed to this
Connnittee, 1 think there is a great deal to be said in favour of the view that
all the Provinees of India should be represented. Of course, Bengal's troubles
are the greatest at the present moment. ,But theyp are some other Provinces
also which are beginning to feei the pinch and it inay be that in future, Madras
and Bonbay also muy be sffected. '

Syed Ghulam Bhik Nairang (Kust Punjab:. Mubamnmadan): Even the
T’unjab. ! : \

Dr, P. N. Banerjea: Thut is & possibility, although not an immediate-
possibility. God forbid thut. Therefore, Bir, the different Provinces should be-
fully represented on this Committee and it would not be very wrong if &
Cotnmittee of 15 persons is appointed, ten from this House and five from the-
Council of State. Then full representation can be secured. I would therefore-
request my Honourable friend, Mr. Essak Sa,it, to modify his demand to some-
extent. I+also request the Government to go a little further and agree to tem
Members from this House and five from the Council of State instead of three-
Members from this House and two from the Council of State. I think 15
Members for both Houses should not be an unwieldy number. I think that
would ke a reasonable distribution. Sir, three Members anly from this House
is a ridiculously small number and it will never do justice to the great. prohlem
that is before us. , ' "

Sir F. E. James (Madras: BEuropesn): Sir, everybody, I think, would agree
that the problem is a verv great one. But I am al a loss to knéw precisely
what part this Committee will play in the hierarchy of Committees which are:
attached or which’ will be_ attached to the Food Department. And I would’
like the Honourable Member, who must have some clear ideas in his own mind
on this subject, to enlighten the House as to what he proposes to do, first,
with regard to the existing committees and, secondly, with regard to the com-
mittees that have been recommended by the Gregory Report. I find that
that report recommended that there should be, in addition to the advisory
committee on prices, an expert panel of not more than six dfawn from the:
trade. That would make two committees. Then there is already in existence:
a central advisory committee concerned with food - production. That was:
originally attached to the Department of Education, Health and Lands. It
was then hastily handed over to the new Department of Food, and that Depart*
ment Las, since receiving it, kicked it into the void and it has never been called..
Is that committee going to continue to exist?

The Honourable Sir Jwala Prasad Srivastava: Tt has been called.

Sir F. E. James: T am glad to hear that. But there we have already three-
committees, What is this new committee going to do?. Committees of this-
House which are attached to departments have not had altogether, a happy
history, Some of them have not been called at all; in regard to one com--
mittee which was recently -appointed and is now attached to the Department
of Information and Broadcasting, it was found by the Membér in charge that:
the members were not adequate for the advice that they were required to:
give, .and so he has made it into an enormous committee of forty. Therefore-
the individual character of this gdvisory committee as a committee of this:
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House is gone and tke three members who are elected by this House find
themselves surrounded by gentlemen with various degrees of interest, and
therefore are not able to give the advice that this House elected them to give.
So I should like' to know, beforc proceeding: to decide whether we should
support the original motion or the amendment that has been moved, what my,
Honourable friend expects from this committee and what he is going to do
‘with regard to the recommendations now before him for the appointment of
other committees drawn from non-official sources but more directly connected
with an expert knowledge iof the subjects which they have in hand. Then
perhaps we shall be able to decide exactly what attitude to take on the motion
now' before the House. :

Mr, Hooseinbhoy A. Lalljes (Bombay Central Division: Muhammadan
" Rural): 8ir, I entirely agree with the remarks that have come from my Honour-
.able friend, Mr. Essak Sait. This committee was appointed at n time when this
House felt the need for it, and it was only Just week on a Sunday that we were
invited to go through volumginous papers. T think that was very unfair to this
House. This is a_very important question beeause I find that Government have
constituted committees comprising no less than 25 persons from different
‘provinces to discuss this matter which is as important as any other war matters.
And when this House is required to be consulted we are told that they want only
three merhbers. Government have one excuse, namely, that thev have got
“representatives from the provinces. Of course so long as they get those official
representatives from provinces we have nothing to say; but I think Government
‘have no right to ask the provincial Governments to send non-officials or sppoint
them' themselves when the elected representatives from the provinces are in this
House. <It is not right and I want to know from Government why they are
treating the non-official representatives of the peoples of the provinces in thie
House in such an unconstitutional manner. If they do no¢ want them why not
«dissolve this House? Do they honestly prefer non-officials from ougside to the
-elected representatives of the people? 1 think it fair that in the interest of the
provinces they should have their representatives whom theyv have returned to this
‘House and, therefore, the number of -fifteen is quite right considering the
:importance of the Juestion.

Mr. N. M. Joshi (Nominated Non-Official): ‘Sir, I rise to put in a plea that
-the Government of India should treat the committees of the Legislature with:
‘proper respect. Judging from the tendency of the various departments of the
‘Government of India I feel they are not treating the committees of this House
-with sufficient respect. I had to make that remark during the last Session with
‘regard to a committee attached to another department. The food situation in
- India has become very bad for some time.. Not only in this country has there
‘been agitation and discussion on this subject but it has been discussed'in Great
Britain and in other countries also. But the Government of India did not think
‘it proper to cbnsult the committee of this Legislature established to give them
advice on this subject. I should like the Government of India to consider the
committees of this Legislature as of supreme advisorv status. They may
appoint other expert committees—I am not ‘against that—but’the committee
*of-the Legislature should be treated as a committee of supreme importance and
position. The Government of India have not done that; thev were not right in
«calling a meeting of the advisory committee so late. Theyv treat the committees
.of the Legislature as only of formal importance. The committee was called
-only two or three davs back and the work of Government was carried on in the
. meantrhile, Not only that; the Government of India formulated their policy
"before consulting the advisory committee. T feel that it is not even in- the
“interest of Government to show scant courtesy to the Legislature and its
committees. , C :

Mr, E. L. 0. Gwilt (Bombav: European): Sir, T have verv little to say but
‘1 should. like. to put a point of .view which is perhaps opposed to that of my
"Honourable friend, Mr. Joshi. It is a matter of rome surprise that the existing
-advigory committee on Food was not called wuntil Sunday last, the Tth instant,
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but I think I am correct in saying, and the Honourable Member will correcs
me if I am wrong, that there were six non-official members invited, who represent
both Houses ‘of the Legislature but I think only four turned up. I think ten
days’ notice by telegram was given; why were they not present? I am not
-opposing this motion but I would ask that if an advisory comittee of the House
is appointed, and it be of the number of people stated in his motion, as nany
‘a8 possible should turn up to discuss o a matter so important as food.

8ir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Sir, it is
-on more than one occasion that we have heard criticisms of the committees
appointed by this House attached to different departments. I em afraid the
responsibility for the work carried on by these committees has to be shared both
by Government and the House, and if we have had cause of complaint it has
been against both Government and this Honourable House. When a committee
is appointed on a question of this importance onme would expect - that this
Honourable House, which was given the right of electing members to such a
committee, would use their discretion as to the personnel of that committee -with
some wisdom. My complaint has been that the personnel elected on many
committees is not of a character which will satisfy either the general public or
even this Honourable House.

Dr, P. N. Banerjea: I do not agree with this. .

Mr. President (The Honourable: Sir. Abdur Rahim): The Honourable Member
is casting a reflection on the members of such committees.

Sir Cowasjee Jehangir: 1 am not, Sir. \

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is casting a reflection. .

8ir Oowasjee Jehangir: I cast no reflection on anybody. ’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is casting a reflection on the entire House. : T

8ir asjee Jehangir: If I have done that, I apologize to the entire House.

Sir, we must also remember that an important section of this House has
«chosen to non-cooperate. That must not altogether be forgotten. That also
weakens these committees. There are many clever men elected to this House
belong to a party that has not been present for a long time . . . . .

Dr. P. N. Banerjea: Many of them are present here now.

8ir Cowasjee Jehangir: I welcome them. I honestly welcome them, and I
do trust that they will lend their services to such committees. The fault of
Government is that they also do not attach that importance to these committees
that they ought to. '

An Honourable Member: Is that in order?

Sir Oowasjee Jehangir: Reflection on Government in this House is in order.
Reflection on anybody- else is not. v

Mr. President (The Honoursble Sir Abdur Rshim): Order, order. The
Honourable Member was making a reflection on the entire House.

Sir Oowasjee Jehangir; I have already apologized, Sir. - )

Now, Sir, I have had occasions fo criticize some of these committees. The
responsibilities thrown upor their shoulders have been vast . . . . .

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): What
is your suggestion now? ) '
Sir Cowasjee Jehangir: My syggestion is that we should take great care in
future in our choice of personnel at the time of electing these committees. We
should see that those nominated by the Government on these committees—when
they have a right to nominate—are men who will really serve the purpose for
which they are nominated. And I would suggest that no nominated member
should he allowed to stand for election, because they are not elected to the
House. , ,
Mr. N. M. Joshi: We are as good Members of this House as others.
. Mrx. President (The Honourable Sir Abdur Rahim): I think the nominated |
Members are as much eligible for election as others.
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Sir Oowasjee Jehangir: Just now we had a committee on which a nominated
Member offered himself for election and it was found that he was not allowed
‘t@ stand. )
® Mr. President (The Honourable Sir Abdur Rahim): That was in the terms
of the motion. ¢ /

Sir Oowasjee Jehangir: The terms of the motion should be.  such thas
nominated Members should not be allowed to be elected. -

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
i at liberty to move an amendment. ,

Sir Cowasjee Jehangir: I am only expressing an opinion; I have also expressed
it before. And then, I say, the committees will function and the Government
will attach that importance to these committees which they ought to.

" 'Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): Sir, T wish to speak just now on a relevant matter which is connected
with the amendment of my friend, Mr. Essak Sait.

We received a pamphlet last night, 11th November 1948. It relates to the:
faod situation in India and recommendation of Food Committees. Somehow we
devoted some of our time to studying it because of the fact that many of us
were to speak,in this House today:

What I find is this: On page 8, paragraph 54, it is said by way of recom-
mendation :. -

“It is essengial that the Provincial and State authorities should set up Advisory

Bureaux. . . .. ‘

My Honourable friend, Sir F. E. James, in his speech also referred to a non-
official éommittee as recommended in the pamphlets as follows:

..... \Advisory Bureaux to which the public can turn for detailed guidance and
advice, and, that the Rationing Authorities should seek the positive assistance of public.
spirited citizens by setting up non-official Advisory Committees.’

Sir, this paragraph is a very important one, but I am sorry that the Govern-
ment did not follow the recommendation of this committee.

At the same time-on page 8, paragraph 72, it is stated: ‘‘A small standing
prices committee . . . . .”", ete.. Government seems t{o be very much
enamoured of the word: ‘small®. I submit, Sir, that the Government seems to-
be obsessed with the idea of having small committees only from this House to
advise them. These recommendations themselves are a proof of that fact.
Therefore, I support the amendment of my Honourable friend.

The Honourable 8ir Jwala Prasad Srivastava: Sir, I wish only to awsure
the House that I was most anxious to consult the Legislature on every matter
concerning food, and if there was delay in calling a meeting of the Standing
Committee in the past it was only because we were busy formulating a new
policy. And I must confess that I was not quite sure of the existence cf &
committee specially for food.

Dr. P. N. Banerjea: What a confession ! -

The Honourable Sir Jwala Prasad Srivastava: There has been no committee:
for food; there is no committee today for food, and that is wky I took up the
matter at nce that the Food Department should have a special comnmittee.
That is why I move the motion today. . :

. I wish to assure the House that there is no intention on my part to ignore:
the committee of the Legislature. I consider them ‘supreme advisers’, as
some one has said. In my speech at the opening of the Fourth All-India
Food Conference, 1 made public my intention to associate public opinion with
our work. That intention I still hold. But I feel that it is of the highast
12 Noow,  mportance that whatever other bodies may be set up for the

*  purpose, the Legislature should have its own standing committee for
my department, as is the case with other departments. I do not wish to
amalgamate this committee with other bodies. I may tell the House that
apart from a committee of the Legislature, which I hope will be set up as the

result of this motion, I have under active consideration the constitution «f a
_ non-officia} body to act in an advisorv capacity of a more general character

and reprasenting all important eleménts of the public opinion. T have also in

accordance with the recommendations of the Foodgrains Policy Committee-

-
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under urgent examination at the moment the constitution of a committee .on
prices. The Committee also recommended an expert panel of not more than
six drawn from the trade whose advice should be taken on appropriate ucca-
' sions. We are examining whether or not this expert panel should be somse-
thing separate from the bodies which I have already mentipned or should be
formed from the expert members of those bodies. We have on the one hand
to keep in touch with public opinion and obtain the necessary expert advice,
and on the other to avoid the undue multiplication of committees and bodies
of that kind, or the formation of bodies which are unwieldy or in other words
unfitted to consider what are technical problems. This is a matter involving
very careful planning and thinking out and as we have not yet come to a
decision I shall press on with their examination as rapidly as I can. I hope
I have explained what my friend, Sir F. E. James, wanted—he is not in the
House, I see, now. As regards the amendment moved by Mr. Essak 8ait, I
regret that Government is unable to accept it; but I would accept Dr.
Banerjea’s modification of it, if that would be acceptble to the Mover of
the amendment. ' -

Mr. H. A. Sathar H. Essak Sait: Yes; if,as I understand, it is ten from
this House and five from the Council of State, I accept the modification.

Mr, President (The Honourable 8ir Abdur Rahim): The question is:

“That for the figure ‘3 in line two, the figure, ‘10’ be substituted.” .

The motion was adopted.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

““That this Assembly do proceed to elect in such manner as the Honourable the Presi-
dent may direct 10 non-official Members to serve on the Standing Committee to advise on
subjects in the Department of Food during the remainder of the financial year 1943-44."

The motion was .adopted.

ELECTION OF A MEMBER TO THE COUNCIL OF THE INDIAN
INSTITUTE OF SCIENCE, BANGALORE.

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):.

Bir, I move:

“That this Assembly do proceed to eleot, in such manner as tnay be approved by the
Honourable the the President, a member to represent this House on the Council of the
lodian 1lnstitute of Science, Bangalore, for the period 1944—46 (both years inclusive) in
pursuance of the provisions of clause 11 (Secondly) of the scheme for the Administration
and Management of the Properties and Funds of the Institute, which was published in
the Gazette of India with the notification of the Department of Educstion,” Health and
L:ends No. F. 53-1/37, dated the 2nd December, 1937, us subsequently amended.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““That this Assembly do proceed tq elect, in such manner as may be approved by the
Honourable the President, a member to represent this House on the Council of the
Indian Institute of Science, Bangalore, for the 'Foriod 1944—46 (both years inclusive) in
rursuance of the provisions of clause 11 (Secondly) of the scheme for the Administration
snd Management of the Properties and Funds of the Institute, which was published in
the Gazette of India with the notification of the Department of Education. Health and
Lands No. F. 53-1/37, dated the 2nd December, 1837, as subsequently amended.’

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): May I
know froma the Homnourable the Mover of this motion how many sittings of
this Council there have been during the period of last two years? ~

Mr, J. D. Tyson: This is not exactly a Commfttee; this is the Council of
the Institute; it is not a committee. .

Maulvi Muhammad Abdul Ghani: I knew that, and I said so.

Mr. J. D. Tyson: I am afraid I do not know how many times they sat.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): May I
say a word about it, with your permission? The governing body of the Indian
Institute of Science consiste of 14 persons, of whom one is elected from this
House; and this House has from the beginning sent a member to that body.
As a rule, three meetings of the governing body are held everv vear, and our
learned friend, Dr. Sir Zia Uddin Ahmad, is at the present moment our re-
presentative on this governing body. ’

Maulvi Muhammad Abdul Ghani: T wanted information as to how many.
meetines were held. o, .



196 LEGISLATIVE ASSEMBLY, [12TH Nov. 1943.

Dr. P. N. Banerjea: Three ordinarily. : ,
. Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member:
cannot make two speeches. The question is:’

*“That this Assembly do proceed to elect, in such fnanner as may be approved by the -

Honoursble the President, a member to represent this House on the Council of the'
ludian Institute of Fcience, Bangalore, for the period 1944—46 (both years inclusive) in:
pursuance of the provisions of clause 11 (Secondly) of the scheme for the Administration
and Management of the Properties and Funds of the Institute, which was published in
, the Gazette of India with the notification of the Department of Educatioh, Health and
Lands No. F..5_3-1 /37, dated the 2nd December, 1837, as subsequently amended."

. The motion was adopted. '

}

Mr. President (The Honourable Sir Abdur Rahim): I may inform Honour-
able Members that for the purposes of elections of members to the Standing
Committee of the Food Department and on the Council of the Indian Institute
of Sciance,” Bangalore, the Notice Office will be open to receive norminations
~up to 12 Noon on Menday, the 15th November and that the elections, if
necessary, will take place on Wednesday, the 17th November, 1948. The
elections which will be held between the hours of 10-30 A.M. and 1 p.M. in the
Assistant Secretary's room in the Council House, New Delhi, will be conducted

in accordance: with the principle of proportional representation by means of the
single transferable vote. .

MOTION RE THE FOOD SITUATION.
The Honourable Sir Jwala Prasad Srivastava (Food Member): Sir, I reg

to move:

*That the food situation in India be taken into consideration.’” )

* 1 move this motion with a heavy sense of responsibility because I am
keenly congcious of the fact that we are to-day in the presence of a tragie
calamity affecting & large number of our countrymen. Let me assure the
House that the Government of India fully share their anxiety and that nothing
which 'is capable of bringing speedy relief to the distressed people will be
left undone. ‘

Sir, T propose to day before the House as shortly and simply as possible
the practical steps which the Government of India have taken in co-operation
;”stth the provinces and States to deal with the situation since the House ‘met

arL. .

Our first task was to mobilise the surpluses available within the country
and to en<ure their speedy despatch to the deficit areas. “The revised basic plan
-which came into operation from the first August aimed at a distribution of 14
lakhs tons of foodgrains to deficit areas within the period of eight months
ending in March 1944. During the first three months of its operation, cver

, 6% lakhs tons of foodgrains have been sent to the deficit areas. I gratefully
acknowledge the assistarice which we have received from the Department of
War Transport and Transport Services in achievimg this result. The principel
recipients of the quantities have been Bengal with 219,000 tons, Bombsy
76,000 tons, Madras 77,000 fons, Travancore and Cochin 46,000 tons, and the
Deccan States 8,500 tons. I also acknowledge with gratitude the additional
surpluses voluntarily declared by the provinces and States subsequent 1o the
formulation of the revised basic plan, which have amounted to 2,22,000 fons.
T mentioned these figures with no sense of complacency; so long as there is
anywhere in India a surplus which might have been procured and used for a
deficit area but has not been procured I cannot rest content. But T think,
Sir, that acknowledgment is due to those who have made, what has bheen
achieved, possible. . ‘

On the question of éxports I have already announced that exports from
Tndia have been stopped with the exception of small quantities required mainly
for Indian sreamen sailing thfough the Indian Ocean ares and for bona fide stores
for ships which sail from the Indian ports. In the mafter of imports we have

. continuously pressed upon His Majesty’s' Government the supreme necessity of
. Jimporting large quantities of foodgrains from abroad to mske up the gaps in
our own sapply. His Majesty’s Government have nrcceded to this ‘requess



and have allocated shipping sufficient to import gubstantial quantities before
the end of the current calendar year. This involved a considerable redistribu-
tion of tonnage, a process which takes time, but my latest information is
that 41,000 tons of foodgrains have already arrived and far grester quantities
are on the way. I would like to aeknowledge here the generous offers of
assistance which we have received from the Commonwealth®from Australia,
from Canada, from South Africa and from New Zealand.

During this .time we have continued our efforts to control the rise of prices.
and secure their return to that reasonable level which is of such fundumental
significance to the average consumer. Since the free trade experiment tormi-"
nated, the power to control hoth prices and movements of grains which was taken
away from the provinces in the eastern region was given back to them. In:
most cases provinces have re-imposed price control, whether by statutory price-
or by ceiling price, and have taken steps to regulate movements of grains.
These measures have in certain instances resulted in the temporary disappear-
ance of stocks, but there is no doubt that the measures taken have on"the.
whole, operated as a wholesome check on rising prices, and in many cases a*
fall in the prices has been secured. In Bihar and Assam the market prices.
are being quoted to-day below the maximum control prices fixed by.the Pro-
vincial Governments. In the United Provinces also the market prices have:
registered a continuous decline, and in the Punjab the whept marketg have
recently shown a downward tendeney. * )

Sir, T would now pass on'to the other aspects of the situation which have-
been claiming our urgent attention. While ~ the situation in all the deficit
areas, and more particularly in Bombay, parts of Madras, Travancore, Cochin:
and the Deccan Btates, and the cyclone-affected areas of Orisss, has been a-
source of anxiety to us throughout the period, the situation in Bengal has:
naturally claimed our first attention. I have visited the province myself and
seen with iy own eyes the extent of the calamity which has fallen upon the-
unfortunate people of Bengal., They have my fullest sympathy. My most
urgent task has been,, I felt, to speed up deliveries of foodgrains to that
province and to ensure by all the means in my power that the material is in
the hands of the Provincial Government to carry out their schemes of relief.
We have succeeded to this extent, namely, that the daily average rate of
arrival of foodgrains and pulses into Calcutta, as shown by the railway statis-
tics during the period June to October, was over 8,300 tons, as against a daily
average of 1,600 tons for the correaponding period of the previous year. I am
glad to be able to say to-day that in addition to the amounts which the Pro-
vincial Government are now sending out to the districts they have s month's
reserve of foodgrains for Calcutta itself. As regards distribution into districts,
despatches have during the last month risen from a few hundred tons to a
thousand tons a day, in addition to the arrangements whith have been made
to send from the Punjab direct to the districts a large quantity of wheat
products. Arrangements which I shall describe in a moment are now in pro-
gress to double this figure, in addition to the arrangembnts which have heen
made to send wheat products from the Punjab in substantial quantities direct
to the districts without passing through Caleutta.

In this connection, Sir, I must offer my thanks to- His Exgella{lqy tl-:e-
Commander-in-Chief for the help which he has given us and is giving in
assisting the Provincial Government with officers, staff and troops, to assist
them in the difficult task of distribution. A Major General has been lent fo
organige the bulk movement of food grains from Calcutta to the main depots
in the districts and a large number of troops, including a number of motorised
units, have been drafted into the area for the sole purpose of co-operating with
the authorities in the district in securing onward movement from the depots
to the distributing centres at which the hungry people are _bemg fed. In all
this work, the army is not only helping to guard the precious foodstuffs, to
prevent looting -and pilferage, to build necessary temporary storage capacity
and guard it during storage but is acting as a very useful source of intelligence
and information regarding the needs of the entire area. In addition, Sir, the-
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-Army authorities are doing all in their power to assist in the onerous task of
providing doctors, hospitals and 'medical relief. The Bengal Governmeont
themselves were hundicapped tirst of all by shortage of stocks and then by diffi-
culties of movement and it is hoped, now that these difficulties have so {argely
beenn removed, their .efforts to open a large number of free kitchens and .
. group feeding centres together with the schemes of rationing which are heing
.developed, for instance, at Dacca and Faridpur, will be able to afford . the
necessary relief. The House will, I am sure, desire me to acknowledge the
-encouragement and inspiration which we have received from the visit to Bengal
-'which was paid by His Excellency the Viceroy within a few days of his
-taking up of his office. '
To revert for a moment to the question of supply. The House will recall
* that H. E the Governor of Bengal estimated the minimum quantity of food
_grains neeessmz for Bengal from outside during the three months October to
December at the figure of 250 thousand tons. We immediately planned the
' .despatch of this quantity to Bengal and 82 thousand tons were sent during
‘Dctober. We hope that our arrangements will secure that the figure given by
‘the Goveraor will be substantially exceeded. We attach the greatest import-
ance to two points in Bengal, namely, the rationing of Calcutta and the
procurement of the aman crop. Our Rationing Adviser has been down to
Bengal on'more than one occasion and remained for considerable periods work-
'ing in close co-operation with the provincial authorities on the gigauntic task of
preparing a rationing scheme for Calcutta which I hope will very shortly be
‘seen in operation. We have also sent another officer of the Department to
«collabdrate with the Provincial Government in the preparation of their aman
procurement scheme, the final details of which are now under urgent consi-
-deration~ Although we have to some extent been unavoidably pre-occupied with
the situafion in Bengal, we have constantly kept before us the neceds of
‘Travancore, Cochin, Bombay, the Deccan States and Madras. I should like
to refer particularly to the success of the rationing scheme in Bombay and to
‘the fact that there, as also in the case of Madras, my information is that the
population, so far from finding rationing to be some sort of penalty or
nuisance, have found it a welcome boon.

_ Simultaneously with the execution of these short term remedies, we have
been concerned with' the heavy task of formulating a long term policy on the
‘basis of the recommendations of the Food Grains Policy Committee. I need
not here *raverse the extensive recommendations which have heen made by that
‘Committee. They are well known to the House, as also the fact that we have
accepted the report as the basis of our future policy. I trust that this House
will agree that we have lost no time in securing the views of the different ad-
ministrations concerned and in coming to decisions on msjor points. I feel that
the patient and continuous labours of the. Committee and the consideration of
their recommendations by all concerned has led, for the first time, to the, evolu-
tion of an All-India poRcy. The views expressed at the Fourth Food Conference
indicated very wide and substantial agreement and I am confident of securing the
whole hearted co-operation and support which alone can enable the Centre to
secure that the resources of the country are brought to acgount and are distri-
‘buted on an equitable basis. I have made it clear, 8ir, that I intend to exercise
the degree of superintendence and control at every stage which is necessary to
+ secure success and I claim .the support of this Legislature in carrying out that
‘intention into effect. Under the revised basic plan, we have to secure as accurate
an account as possible of the surpluses and deficits and move the surpluses to
“the deficit areas. At the Fourth - Food Conference the Provinces agreed that tha
final determination of the surpluses and deficits and the allocation of stocks was
to rest with the Centre. For procurement, we decided to rely on the Provin-
cial Government agencies for the simple reason that in the state of emergency
‘in which we find ourselves' proeurement must be a comtinuous nrocess and not
wait while any country-wide alternative machinery was heing devised and puf
into action. : '
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8ir, as to the prices, we have determined that a statutory price control for
all foodgrains all over India is the goal to which we must work, although coqu«
tions are such that progress towards it has to be by stages. In our prices policy

. we have no intention of pushing down prices below a level where they give a fair

return to the producer and we intend by every means in our, power to protect
the producer against undue risé of prices in the commodities which he reqoires.
We intend to remove progressively those price divergehcies in . different areas
which give rise to so much controversy. But we are convinced that control of
the prices of foodgrains is an essential factor not only in the feeding of the poor
but in the whole economic structure of the country.

I now turn to rationing. Rationing in urban areas, we are persuaded, is am
essential factor in the general scheme and the more its benefits become known
the more irresistable will be the demand for its expansion. .

Lustly, I shall not'fail to press continually for the importation of foodgrains in
quantities which will ensure the restoration of .public confidence and the estab-
lishment of reserves which will enable us to deal with emergencies and facilitatée
effective price control. Our policy on all these points wae fully stated at the Food
Conference und widely published and I would like to ask this House to endorse
that policy. 8ir, I am deeply conscious of the necessity of associating non-official
public opinion with the work of the food administration throughout the country.
The Government of India has impressed upon the Provincial Governments - the
importance of this and I have given my active consideration in setting up a body
at the Centre in an adyisory capacity fully representative of non-official . public
opinion. While we have been concentrating our attention on the question of
efficient procurement and distribution of food resources throughout the country,
we are fully aware of the paramount importance of increasing those resources by
an intensification of the ‘‘Grow more food’’ "campaign. My Hdnourable
Colleague, the Member for Education, Health and Lands, has given his personal
and constant attention to this matter and the provinces and States are filly
alive to the necessity for taking active measures to realise the increased produc-
tion targets set for them in respect of the coming crops. . I will not attempt to
prophesy regarding the prospects of the coming Kharif crops, but the House will

‘be interested to know that, according to the first All-India rice forecast, the

acreace under rice alone has gone up by about four million acres. 8o far, the
condition of the rice and other Kharif crops. millets and maize, has been reported
good almost without exception throughout the country. .

Bir, I bave attempted to give the House some picture of the activities of the
Department under my charge during the last three months. I cannot be satistied.
and shall never be satisfied so long as hunger and distress exist, but I claim that
we have been successful in' maintaining a steady flow of grainsefrom the surplus
to the deficit ureas according to pre-arranged programmes. The delivery of gniin
to most of the deficit areas has enabled them with the assistance of their own
efforts to keep the situation under control gnd in Bengal we are able to show a
considerable improvement in the supply position. The export of foodgrains from
the country has been stopped and we bave secured the definite assurance of
substantial quantities of imports from abrdad. The provinces and states are
constantly improving their procurement machinery and mobilising their food-
grain resources for the purpose of domestic consumption and export. Rationing
is being widely and increasingly adopted. and, above all, we have hammered out
und secured agreement to a policy on a common All-India basis. It now remains
for India to show that she can be united in carrying out that policy to a success.
In the task which lies ahead of me I need all the support and guidance 'which
my colleagues, the Members of this House, can give me. I wish to assure them
thgt their behests will have my first and foremost consideration. A matter of
this gravity admits of no party or political considerations. I am sure we are
a'll.actuated and inspired by one and the only one consideyation, namely, to bring
relief to our starving countrymen. To that aim I am devoting myself night and
day in all humility and sincerity. o
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the food situation in India be taken into consideration.’

Betore the House proceeds further, I should like to know from the Honour-
able Members whether they desire to have any time-liniit for the speeches tha$
are going to he made.

Honourable Members: Yes, Yes.

-Mr. Pregident (The Honourable Sir Abdur Rahim): On the last occasion, the
Leaders of Parties were allowed 80 minutes and the other Members 20 minutes
each and the Government Member was allowed one hour or more. Will that
suit the convenience of the House on this occasion also? -

Sir Muhammad Yamin Khan (Agrs Division: Muhammadan Rural): No, Sir.
T would like to propose that the Leaders of Parties should have one hour each

and the Movers of amendments half an hour each and the other Members 20
minutes each. 4

Honourable Members: No, No. ’

Mr, President (The Honourable Sir Abdur Rahim): As there is a difference of
opinion, I cannot decide. Honourable Members must decide this matter
‘amongst themselves and let me know what is their decision.

Mr. N. M. Joshi (Nominated Non-Official): Sir, we accept your suggestion.

Some Honourable Members: No, No. .

Mr. President (The Honourable Sir Abdur Rahim): Very well; then, so far,
there will be no time-limit.

Sir Muhammad Yamin Khan: Is there any time limit for Movers of Amend-
ments? .

" Mr, President (The Honourable Sir Abdur Rahim): There will be no time
limit for Movers of Amendments, either: Perhaps the amendments be moved
first.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
before the amendments are moved, may I make a suggestion in this regard? 1If
you kindly permit, the amendments may be moved on Monday. The different
Parties are trying to arrive at a settlement with regard to amendments, and if
some time is given, we shail be ready with our amendments. In the meantime,
the debate may proceed.

Sir Muhammad Yamin Khan: Then there will be no speeches on any of the
amendments.

Mr. President (The Honourable Sir Abdur Rahim): Tf that will suit the
convenience of Honourable Members generally, I will not stand in the way. But
it must be clearly understood that if the amendments are not moved today and
if they are moved on Monday, then any Honourable Member who has spoken

* today will not be able to speak on the amendment again.

Dr. P. K. Banerjea: Quite right.

Mr. President (The Honourable Sir Abdur Rahim): I do not know if \ that
would suit Honourable Members generally. :

Sir Muhammad Yamin Khan: ‘We want to move our amendment today, and
if possible we will arrive at an agreement between the Parties by next Monday.
1f we arrive at an agreement, then it will be easy to move another amendment to
this amendment. : ' .

Mr, President (The Honourable 8ir Abdur Rahim): If notice of that amend-

« ment is given in time, that will be taken up. Does any one wish to move his
amendment now?

 Mr. Abdur Rasheed Choudhury (Assam: Muhammadan): Yes, Sir, I wish to
move my amendment.

Mr. President (The Honourable Sir Abdur Rahim): Yes, the Honourable Mem-
ber may move. . '

4 Mr. Abdur Rasheed Choudhury: Sir, I move.

“That to the motion, the following be added at the end: . .

‘with a view to set up a Committee of Enquiry of Central Legislature with elected
majority to engnire and report on the breakdown of His Majestv's Government in India

inasmuch as the Government of Indis and the Provincial Governments lost their foresight,
aense of responsibility and sense of primary duty to protect human life and failed ta handle



dood situation properly with the result that thousands have already perished for want of
food and thousands are still dying for want of food in different parts of the country and
specially in Bengal’.’ .

Sir, we meet today under very different circumstances. - Last time when we '
debuted the food situation in the country, we were only threateped with starva-
tion, but now starvation and death are facing us all over the country. Now,
the circumstances huve chungéd. We are losing thousands of our brethren
every day. The worst of it is, had these deaths been due to natural causes,
one would not have felt so much. This is man:made famine and it has been
admitted to be so by all that under the cruel hand of the oppressors many '
unfortunate people are perishing. It is the duty of the House to pray for the
departed souls and 1 pray that God, in His Infinite Mercy, may grant succour
to the departed souls.. In the last Food Debate, we brought to the™notice of the
Government, on the platform and in the Press and in every possible way that
death en bloe was staring us in the face. We failed to move the Government
ut that time. The Government were very apathetic. People with human heart
felt for these poor people and many went to- enquire about the condition in
Bengal. Sir Jagadish Prasad, an ex-Member of the Viceroy’'s Executive Council’
felt for the people of Bengal and paid a visit to some of the places where people
were dying in hundreds. He brought out a memorandum putting forward the
results of his investigations during his tour and he invited all the Government
officials to go and look at the pitiable condition in which the people of Bengal
were dying. Practically no heed was given to his memorandum by the Govern-
ment. T do not remember to havé seen any Government Member going there.

The Honourable Jwala Prasad Srivastava: We had all_been_ there, uud the
Viceroy also went there.

Mr. Abdur Rasheed Ohoudhury: Our brethren in Bengal were d¥ing in
thousunds. We sought the help of the Government, but we did not get any
appreciable help. The Mayor of Calcutta, in his helplessness, appealed to the
British Premier and to the President of the United States and requested them
to come to the rescue of Bengal. The President of the United States gave a
reply saying that shipping was not available and so he could not help. Our
British Premier sent a reply, 1 am told, but I have not yet seen its contents.
At least for a month he did not send any reply, Things went from bad to
worse and our people began to die in thousands every day. Last of all, the
people had no help; they died ‘in misery without any help from outside. I
believe most Members here have read the report of the Honourable Pandit
Kunzru who said that he had found people dying like cats and dogs and bodies
being eaten up by jackals and vultures and corpses lying about in different parts
of fhe_couutry ; and he specially referred to the Contai sub-division of the Midna-
pore district. At that time, impotent and powerless as we are, we felt ashamed
that we could not render any help to the people. The destitute people in Bengal
felt they had no friend, no Government, no Viceroy, no Parli‘ament, no Secre-
tary of State and even no King. That was the condition in which our brethren
in Bengal have died and sre dying en bloc. Sir, it is difficult ‘to estimate the
total number of people who have perished in Bengal on sccount of these deaths
from starvation. According to the estimate of the Setretary of State it is one
thousand per week, but the Honourable the Food Member was doubtful about
it as appeared from the reply that he gave to questions in this House the other
day. The leading paper Statesman made g rough calculation' and found that
it was not less than 11,000 a week; but neither the Secretary of State nor the

Statesman represents what is happening in the interior of the country. i
last food debate in the Caleutta Corporation the Mayor gave thetlggureln :r}xlg
as he is a man of the country and is on the spot his version should be ‘given
more credence than that of any one else. "According to his estimate ‘Bengal
bas lost 18 million people through deaths by starvation. It has got only one
analogy, the famine of 1866 in which one-fourth of the population  perished
In this, famine one-fourth of the people has already perished and God knows
how many more will perish in the next few months. = -

.

c2
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The Honourable Sir Jwaia Prasad Srivastava: That is an entirely wrong

_ estimate. .
Mr. Abdur Rasheed Choudhury: It is the M

ayor of Calcutts who made that
statement. . ' S .
Mr. Amery is putting all blame on the Provincial Government; he says
* powers have been delegated to them in connection with the food problems and
therefore they themselves are not very much responsible for what is happening.
_ But in 1866 there was no provincial autonomy, no dyarchy; the bureaucracy
was then, in full power; but even then they could not foresee what was going to
happen and could not manage the food problem with the result that a quarter
of the population died. Sir, to throw the blame on other shoulders is a very
.easy thing, but I consider that the blame lies on the bureaucracy and on no
- one else. It reminds me of what happened in England in 1874 when the report
of a suspected death from starvation was reported in a paper known as Friends
of India. The whole country was in commotion for days and there was an
inquiry as to the cause of the suspected death of that one man. Now that s
" quarter of the people have died, according to the Mayor of Calcutta, there is no
move on the part of Britain to ascertain thg¢ cause or render any help. It is
surprising that the noble race of Britons has stooped so low that they cannot
" be compared to the people of England in 1874. It seems that they are taking
very little interest in Indian affairs now. If the suspected death of one man in
1874 from starvation put the whole vountrv in commotion, is there any reasom
why the death of so many thousands of people would not move even the Viceroy
to pav a visib to the®afflicted part of Bengal? Are these the successors of thab
noble race of ‘Britons? A very low.specimen indeed! We heard of a food
debate in the House of Commons the other day. There are some 600 members
in the House and only 80 or 85 people attended; and the Prime Minister who
is always busy in saving the British Empire from liquidation did not have the
time to go and attend this food debate. If the Prime Minister were here I
would tell him that he has suffered a major defeat in this war on account of
what is happening in Bengal and this defeat has shaken the very foundation of
the British Empire; I do not know when that foundation will be in order again.
Now, Sir. let us go to the cause of the famine. It must be admitted at the
outset that it is not due to nature. In one sentence it mmy be put like -this;
Government remained inactive and allowed the prices to rise beyond the pur-
Jchasing capacity of the people with the result that thousands and lakhs could
not procure the money for purchasing food and died accordingly. That is the
sum and substanece of the whole thing: and I am not alone in this conclusion;
even tlie Statesman has come to this conclusion. That is at the root of the
whole thing. It is poing on-even now. As T said in my speech in the last
debate, militarv people go to the market to make purchases. Tt may be
interesting for the Honourable Members to know that in certain

Ir. x. districts a Captain goes to the market with a garland of one hundred- .
rupee notes put round his neck, and he would pay to rice sellers nothing less

than one hundred-rupee notes. Even if the price is 60, or 90 or 10 he would
pay a hundred .rupee note for that. The result naturally is that the sellers
do not sell at lower rates. That is what the labour in Bengal jute factories and
in Assam tea estates had to face. ‘They could not get rice at lower price.
Even thege people had to purchase rice at almost the same price at which rice
wasg sold to the militdry people. The price went up to Rs. 40 a maund. The
wage-earner could not afford to purchase enough to feed himself and his family.
The result has heen, and here I speak from my own experience, that the middle-
class people and wage-earners have been living on one meal a day practically
for the last four or five months. ; '

The Central Government allowed the Local Government to put restrictions
on sale of rice and paddy, but after trying it for sometime when the Provincial
Government almost managed the whole thing in their own way, they at once
introduced free trade. That upsef the whole arrangement of {he Provineial

-
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Government because the price jumped to the level in Bengal, in Agsam, ig

Bihar and in other places. - o o
Talking of the Assam Governmient, they put a limit on stocks. Under the

orders no fastory could stock in excess of 20 maunds in reserve. But we find
that that order remained on paper only. In the course of six we.eks, free trade
was- removed again, and this again put the local authorities in a very difficult
situation. They did not know what to do. ,

Let us now take the case of Bengal. Their estimated shortage of foodstuffs
for six months—from April to September was:—

Rice. . " . . . . . . . .+ 4,50,000 tons
Wheat . . . . . . . . . . 1,20,000 tons
Millets and maize . . . 2,000 tons.

From the reply of the Honourable the Food Member the other day, we got '
the following figures of import of foodstufts into Bengal during the same period—
April to September:

Rioe . . . N . . . . . 3,90,000 tons.

Wheat and wheat products . . . . . o 1,21,000 tons.
. Millets and maize . . . . . . 48,500 tons,

8o the deficit was only in rice, that is to say they got 8,90,000 tons of rice
.against their total deficit of 4,50,000 tons. In wheat and wheat producis Bengal
received over and above what it needed. And.so is the case with regard to
millets and maize. May I know then, what happened to all these imports?
Where did it go? Where is this excess gone? I dé not see any reason, when
‘Government’s estimate of deficit was made up from outside, why a single person
should have died in Bengal for want of food. That is a question which ghould
be enquired into if any enquiry committee—call it Royal Commission, or what-
ever you like—is appointed. Who got the benefit of - the excess rice, wheat
and millets, and why were these commodities not made available to the starving
masses? §jr, many ugly rumours are talked about by the people in this connec-
tion, but they need not be mentioned here in this House.

Another factor I should like to mention in this connection, which is respon-
sible for this trouble, is that as soon as Burma operations were started, the
‘Government of Bengal seized all the available boats so that they may not fall
into the hands of the Japanese. This is one of the reasons why this excess of
rice und wheat was not available to the people. As is known to every body,
the internal communication of Bengal depends entirely an boats. But, Sir,
these boats were seized for fear of their falling into the hands of the enemy,
but they have not yet been released. The result is what is happening today.
If this boat cornmunication had not been interfered with, I believe, at least some
portion of rice, wheat and millets, which the Government of Bengal got from
-outside, would have reached the hands of the people. I may be excused for
-saying that in this matter the Government of India and the Governmesdt of
Bengal are entirely responsible. They did not.stress the importance of beat
.communication to the military authorities. If they had dome that, the military
authbrities would certainly have released boats for internal communicgtion and
transport in Béngal. - :

1 come now to the debate in the House of Lords. Ome or two points are
interesting. 1 will not trouble the House very much. Mr. Amery in the House
©f Commons admitted that his Government had failed in handling the food
situation, but he exonerated himself by saying that his Government had not
failed ‘‘dishonourably.”” His failure is responsible for the death of one quarber
.of the population of Bengal and still he says his failure is not dishonourable.
This man has always been false to the salt of his birth country and the less said
about him the better. '

Mr. Pethick Lawrence, the financial expert of the Labour Party in the House
«of Commons, opined that he did not agree with Mr. Amery’s statement.
According to him the Government of India failed to handle the situation when

-
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the catastrophe occurred. By the Government of India he means the personnel
holding appointments at the time both in England and in India. The Statesman
also said the other day that the outstanding largest factor has been the shameful
lack of foresight and planning capacity by India’s own Government, Central and
Provincial. . I repeat it, so that the House may know it themselves—''the:
outstanding largest factor has been shameful lack of foresight and planning
capacity by India’s own Government, Central and Provincial.”” I have some
of my best friends on the Treasury Benches: what I have said above is not my
own remark. It is the remark of the Statesman, a very leading paper; and
I think my friends cannot escape the blame thrown on them. The Statesman
continues further: ‘‘A substantial share of the blame for deaths from starvation
‘rests on them.”’ ,

- So my friends on the Treasury Benches must bear a substantial portion of
the blame for the starvation deaths in Bengal. That is not only my opinion;
but 1 am quoting the opinion of a very respectable journal, the Statesman. It
is now established that the Government of India, as defined by Mr. Pethick
Lawrence, is_responsible for the catastrophe that has huppened and is happening
in Bengal. The people who are responsible stand very prominent in the Govern-
ment of India—one is the Secretary of State; another is the Viceroy and the
third is the Governor of Bengal. I wish that the spirit of Burke is not dead:
I wish that Burkes would spring up in thousands and demand the impeachment
of these criminals who.are responsible for the death of one-fourth of the populs-
tion of Bengal . . . . .. ' .

. The Honourable 8ir Sultan Ahmed (Leader of the House): One fourth of
the population of Bengal—you mean 16 millions have died?

Mr. Abdur Rasheed Choudhury: I now come to my friends on the Treasury
Benches here. A verdict of incompetence has been passed, so far as they are
concerned. They are incompetent and they have not got the capacity to
handle the food situation in India. I think this verdict will be enforced by the
will of the people in this country. I do not see any reason why, in these difficult
circumstances, if you are incompetent, you should continue in office: if you are
incompetent . . . . . , Co

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
‘must address the Chair.

Mr. Abdur Rasheed Ohoudhury: I am surprised tha! when a verdict like
that hax been pronounced on them, that they are shamefully lacking in the
power of planning and devising means of handling the food situation in these:
difficult times, what right have they to keep on sitting here and witness the
death of the remainder of the faminé stricken people of Bengal? I hope that
gnod senee will prevail and they will soon take the right decision. .

In the House of Commons debate Mr. Pethick Lawrence put the main
cause of the distress in Bengal as due to inflation. According to him the main
cause was inflation. I do not see my Honourable friend, Sir Jeremy Raisman,
in his seat—he is responsible for this inflation . . . v

An Honourable Member: The inflation is hern. .

Mr. Abdur Rasheed Choudhury: It is not my owr words that I am repeat-
ing; j% is the verdict of a member of the House of Commons; .he says that
inflation is mainly responsible for what has happened in India, "and Mr. Amery
admitted it. . ' '

8ir John Anderson in winding up the debate -made a very funny remark
about this: he said that he is a good expert in handling the financial side of
the question, but his representative here and the personnel of the Govern-
ment of India were all gray-haired babies, inexperienced, and so could not
bandle the situation. They have no experience of handling these things
although they have been getting very big salaries. If my friend could have
brought to our notice that they have got no "experience. of handling these
matters, we would have doubled their pay and salaries so that they might get
accustomed and gain some more experience: we would have even sent themr
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‘o a mental hospital to get rid of mental defect and then come back and
handle these questions . . . . . - |

Mr. President (The Honourable Sir Abdur Rahim): I think the Honourable
Member had better address himself to the Resolution.

Mr. Abdur Rasheed Ohoudhury: Now, Sir [ come %0 the question &8f
temedies. I have spoken so long sbout what*has happened. According to all
food experts in America and Britain, the food situation will be acuter in all
countries in 1944 and 1945. And what action are we taking to avoid the danger
of this coming difficulty? I must say at the outset that the new Viceroy has
begun his work in a practical way, and from the manner in which he. is moving
I hope that he will see that relief reaches the interior of Bengal so that the
prople snay not die- of starvation. That is my hope, I personally believe it,
because talkers are never workers. .. :

The Honourable Sir Sultan Ahmed: Hear, hear! Talkers ave never workers.

Mr. Abdur Ragheed Ohoudhury: The Honourahle the Food Member has
nmentioned in his speech that under the instructions of the Government of
India some Governments have fixed ceiling prices on rice in the hope that every-
thing will be all right. We have our own experience of ceiling prices. . The
Government of Assam, the Government of Bengal have been fixing the ceiling
prices. T have got many friends and relations in Bengal and I learn from
them thet rice is selling at Rs. 40 per maund even though the Government
have fixed the price at Rs. 20. I come from Assam; from the Svlhet district.
There the ceiling price is Rs 22-8-0, but rice is not available for less than
Rs. 30 or 82. '

The Honourable Sir Jwala Prasad Srivastava: The market price in Assam
is lowcr than the ceiling price to-day.

Mr. Abdur Rashesd Ohoudhury: We approached some of the authorities in
that connection and one had the courtesy to tell us, ‘‘You either eat rice, or
eat order paper, we cannot help”’

Nawabzada Muhammad Liaguat Ali Khan (Rohilkund and Kumaon Divi-
eions;: Muhammadan Rural): Not order paper, but order on paper, because
there is no paper, there is paper scareity.

Mr. Abdur Rasheed Ohoudhury: That is the situation so far as the ceiling
prices aro concerned. I find, although my frierds are doing their utmost to
help, they are still undecided as to what they should do. I find ‘from - the
conclusions of the Food Committee's report which was handed over to us
vesterday—I find that the Government are not yet ‘prepared to do the most
qatisfactory thing. Conclusion No. 88 says: :

“From the standpoint of principle the only completely satisfactorv solution would be
a Central Government Foodgrains Monopoly. But the problems of staffing, organisation
and administration involved are so great and the needs of the situation so pressing, that the
necessary time is lacking.” .

They think there is a solution, but they do not like to work on that
solution—why? Because there is no stafl, there. is no money, there is this
excnse, there is that excuse! If I had had anything to do with this, I would
oot have sacrificed a single life, but I would have spent crores of rupees—
not this msort of cowardice, this sort of excuse, no staff, no money, to handle
the situation. If you think this is the best solution, act according to it, cost
what it may in money. Money cannot be any question in preserving human
life. Our friends are still indecisive. In conclusion 37, they say:

“‘The general objective of all procurement machinery must be to eliminate competitive

Luying to the greatest practicable extent. This can most easily be achieved by either
confining & particular buyer to a particular area, or if the tinit of purchase is to be the
entire Province or State, uring a single buying firm or a syndicate of firms, or a single
official buyer.” '
. Here again they are undecided. The distress is so great, so uncommon,
ro unique, that lakhs of our people have perished and, still the gentlemen
who are responsible for averting all these disasters are still undecided as to
what to do—whether to do it this way, or that way and they have been hold.
ing food conferences one after another Again,—

“In' considering the elimination of competitive buying, the possibility of using transport
facilities to ensure priority for official procurement as against buyers on their own account.
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end as a means of controling competition, has nol received the general. attention which it
deserves.'’ ) ‘

How to check competitive purchases—they have not yet any definite plans
in thewr mind, and one-fourth of the population have already perished. I ask,
when will they come to a deciston? When the entire population dies? And
for whom will they be here if the entire population dies before they can, take
any steps? : ’

We Bave passed one year of distress, and another season is coming now.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honourable
Member wish to concluse hig speech now? It is half past one now. :

Mr. Abdur Rasheed Choudhury: I am concluding in & minute. 1t is a very
“infricate subject and hence 1 am taking time. We have paid the penalty of
deuths after the last harvest season and this seasop. . The new harvest season
ia coming, and if my Honourable friends here and those,in the provinces cannot'
sontrol prices, (Government rmeasures will have no meaning, Government
orders will have no meaning if they cannot check or control the prices when
the new harvest is coming, and God alone knows what will happen then. 8ir.

T move. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That. to the motion, the following be added at the end: . .

‘with & view tq set up a Committee of Enquiry of Ceniral Legislature with elected
majority to enquire and report on the breakdown of Iis Majest:’s Government in India
inaamuch us the Government of India and the Provincial Governments lost their foresight,
sense of respousibility and sense of primary duty to protect human life and failed to handle
food situation properly with the result that thousands have already perished for want of
food. and thousands are still dying for want of food in different parts of the country and
specially in®Bengal’.” . .

Nawabzada Muhammad Liaquat Alli Khan: Sir. may I just place before you
the agreement that has been arrived at between the Party Leaders. Tt is to
ahe effect that Tuesday should be reserved for Leaders and the Government
veply.
Mr. President (The Honourable Sir Abdur Rahim.): I cannot do that. That
depends upon the Leaders and the Government. It does not depend upon me.

Nawabzada Muhammad Liaquat Ali Khan: This is the agreement . . . .

:lr. President (The Honourable Sir Abdur Rahim): 1t has nothing to do
with me.

Nawsbzada Muhammad Liaquat Ali Khan: I wish to place it before -you:
The agreement is that the question hour on Monday and Tuesday be omitted
and the replies be printed as usual in the proceedings, that Movers of amend-
ments be allowed 30 minutes and other speakers be allowed 20 minutes each.

Mr. President (The Honourable 8Sir Abdur Rahim). Asr regards questions, I
don’t know that there is general agreement. There may be many Members
who may wish to put questions. ‘ ' i

Some Honourable Members: There is general agreement.

WMr. President (The Honourable Sir Abdur Rahim): If that is the agreement
arrived at and if Membars don't put questions, then the answers will he printed
as vsudl but I cannot nmit the question paper. As regards the time-limit,
: ((;.or:’t Imow whether it is desired that the time limit should be imposed from

oday.

Honourablé Members: Yes.
Nawabzads Muhammad Liaquat All Xhan: Yes, after the luncheon hour.

Mr. Jamnadas M. Mebta (Bombay Central Division: Non-Muhammadan
Rurel) - Is Tuesday reserved for Leaders alone? .
) M. Prodden_t (The Honourable Sir Abdur Rahim). If is not reserved. T
did not agree with that suggestion, if the Honourable Member had heard me.

The Assembly then adjourned for Lunch till:Tkree of the Clock.

The Assembly re-assembled aft;ar Lunch at Three of the Clock, Mr. Hodseiu-
bhoy A. Lalljee (one of the Panel of Chairmen) in the Chair.
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Sir Muhammad Yamin Khan: Sir, I beg to move:
“That to the motion the following be added at the end: -
‘and having taken into consideration this Assembly views with grave concern: the
tragic situation prevailing in Bengal and recommends to the Governor General in Council te
adopt immediately more vigorous and effective measures %o cope with thg famine in Bengal

and to afford adequute relief to the other distressed parts of the country. )

This Assembly further recommends to the Governor Gemeral in Council to take.imme.
diate steps for the appointment of a Rojal Commission to enquire into and report inter alia
on the following peints relating to the continued prevalence of famine conditions in Bengal
and the unprecedented death-rute resulting therefrom :

(a) the cause of the present distress; _ o
(b) the degree of effectiveness of the steps taken to prevent or remedy the siludtion from

time to time; -
(c) the suitability of the administrative organization in charge of famine operations;
(d) the adequacy or otherwise of the rslief in@asure adopted by Government; . .
(e) the accaracy or otherwise of mortality statistics and effect of the present famine on
mortality rates; '
(f) the steps to lie taken to counteract

tion upon the younger generation; and . ,
(g) the measures to be taken to prevent a recurrence of the present trouble in any part

of India’.""

Bir, s you have seen, the Resolution recommends two things and I will
speaic on both those two things separately. With regard to the first portion,
I will way that after having listened to the Honourable Member in charge of
the Yood Department, I think 1 can say that he has told us the same thing
which we heard last year. Mr. N, N. Sarkar gave assurances on the floor of
'the House that the Government would bring in some kind of relief and he
al3o said that the proposals which were brought forward by -the Government
were so good as to be fully justified. But today we find that the present
Government condemns all those actions which were taken by the previous
Members who were in charge of this subject. - The controlled price of wheat
in 1942 was Rs. § per maund. Government found afterwards that becanse of
this controlled price, wheat was going underground and the profiteers were
making profit. So, they began to think what to do next. Sir, the Government
machinery always moves slowly and generally when the calamity is over, they
begin to find out the remedy. The result was that by the time they could
devise methods that should be adopted in order to meet those people who were
violating the laws and who were selling at higher prices. the condition of the
people of the country. became very bad and there was lot of suffering in the
country. Then they brought another remedy which was to a greater extent
responsible fbr the other greater calamity which followed it and which they
themselves admit in the paper which has been supplied to us. They removed
the control and began to purchase wheat themselves. They themselves say
that the result of it was that wheat began to flow into the market and the
pricas went up from Rs. 5 to Rs. 12 a maund and the Government had great:
consolation and was quite happy in purchasing 1,80,000 ‘maunds of wheat.
The abject of removing the control was simply to «nable the Government to
purchas: wheat at whatever price they could. get it. There can be no greater
condemnation of the Food Department and the advisers of the Governtment
than this that it reshlted in such a great calamity in the country. The result
was that instead of getting 8 seers of wheat for a rupee we could get only 8
seers and a little more. The cultivator who had sold all his crops at B seers
to a rupee came to know that he could not buy wheat for less than Rs. 12
& muund for his seed. The result was that.the cultivator refused to eell hix
whea! this year because the Government did not give him any protection. The
price of w‘hest in the Punjab today is Rs. 12 per maund and in Delhi also
th?, vrice is the same, but in the United Provineces across the Jumna the
price of wheat is only 2} seers to a rupee. How ecan you expect a poo~ man
whose income is qbout Rs. 16 or Rs. 20 u month or a clerk .who is getting
Rs. 80 a month in your Departments to live when wheat is being rold so.
dearly? You want & B. A."and an M. A. in your Supply Departmeut and
yet you' pay him only Rs. 60 a month. Even. the typist girls are getting
Rs. 125 in other Departments. Then, there is a genera) rise in the prices of’

or mitigate the effects of starvation and malnutri-
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everything else. Good milk costs 8 annas a seer. If a clerk has a child to
be fed on milk because the mother is ill, he cannot feed his child Leecause
he caunot afford ¢o spend 8 annas a8 day on milk alone. Then, the price of fuel
hag gone up. - In fact, the price of everything else has gone up.

Major General Wood tned to justify in this House that he was the only
person who knew that everything was right and that those of us who were
g'i\'inﬁ advice were absolutely wrong. But today we find thot we are right
und he was wrong. We foretold that he was doing something which he did
not know. He knew nothing about the country. Why did he come w0 give
advice before this House. He did not understand the mentality of the pcople
of this country. He therefore had .no business to give advice to people and
thus ‘bring calamity to the whole country. I wish Mr. N.R. Sarkar had
been here today to face the music and to justify his action ss a Member
of the Executive Council. His own speeches would have been quoted ugainst
hin:, und he would have bcen asked to justify his actions by the results shat
‘had happened. He was merely playing into the hands of his officers whose
oue ides was to make purchases on behalf of Government without caring i
the least what would happen to the people of the country if no foodstufls
are left for their consumption. Of course, in the D=zlhi Province, you can
get everything at high prices. In my own Province, there are many plsces
where you can get nothing. Everything is concealed. You cannot get medi-
cines at the price you want. Malaria is raging in an epidemic form and hundreds
and thousands of people' are dying because people have got no money to buy
medicmer, This is the state of things to which we have been reduced. There
may be some big Government servants with high salaries, there may be big con-
tractors who are able to get anything they want. If you go to villages, there may
be some contractors who might give some sma!l work for cottage industries, and
thu# they may feed themselves. But that is not sufficient. In U. P., Govern-
ment allowed price to rise. They collected six annas more in the rupee from the

tenénts by wav of land revenue. The Government collect this extra monev und -

pav their servants. What about those persons who are not Government ser-
vants?: They are all suffering. I do not think the Government of Tndis
have taken this into consideration. My Honourable friend, Sir Jwala Prasad
Srivastava, may have taken charge only now. But I consider the Government
ar a continuous body and this Food Department has existed for the last yvenr
and a half and 1t has done grave wrong to this country. It is therefore necos-
gary to investigate these wrongs with the aid of independent people. We do

not want people appointed by the Government. Thev should be people of -

character, integrity and impartiality who will be abld to decide who is respon-
sible for this food muddle. ' s

Sametime back, I was referring to milk. Any poor nian with an incorne
of Rs. 20 or Rs. 25 cannot be expected to give milk to his children. He
cannct get even one meal a day on that meagre income. He cannot get vege-
tables, he cannot get meat, he cannot get cereals. While the poor people are
suffer'ng terribly, the richer ~lasses and the Government are sitting tight becaus:
they do not care for the poor. The richer classes purchase things at whatever
price iu the market. Last time, I ssid that mere controlling of price will
not do. You are not able to control the price effectively. If you control
the price, then control the commodity also. Take the entire stock and find
out in every village how much stock is there. You have got your patwaris,
your kanungos, your Naib tahsildars, your Tahsildars, your sub-Divisional officers
and your District Magistrates and a host of other machinery through whom
you can get the entire stock in the villages. In my own Province, U. P., it
is said that no.ome can keep more than five maunds of food grains for one
family in urban area. But the rural areas are excluded from this prohibi-
tion. The result is that the baniya goes to the village, purchases all the stock

, and keeps it there. He brings to the market only just a few cart loads. In
my own town, where formerly hundreds of carts with food grains used to come,



now, turely two or three carts arrive and the-result is’ that there is a gr:at
rush for purchasing those carts and the prices go up. The price of wheat
was as high as two seers a rupee. .

That is the condition. You meet in conferences, you discuss and frame
rules upd regulations. As the proverb goes, while Romie Was burning, Nero
was fiddling, so while people are dying in thousande for want of foodgrawms,
you take very slow measures to ease the situation. You are fiddling away your
time. You are expected to take immediate action to stop this rot. You do
not reem to understand that even if a man is dead on account of your inaction,
you are not only guilty, but you commit a sin. It is entirely your respon.
sibility.. You are causing his death and the entire responsibility rests on your
action, or inaction or wrong action whatever it may be. What I want Gov-
ernment is they must have proper distribution machinery. Mere raticmng
will not do. My friend may say ¢here is rationing Working well in Bombay.
But ask the people from Bombay about 'rationing, They will say theugh
they get food, yet it is adulterated food. Food is mixed up with lots of other
thines und then sent, to control shops. Government have blundered. The
(Government look to the Dietrict Magistrates to work .this. The Distriet Magis-
trute gives the monopoly only to a few flatterers who hang on to the Dixtrict
Maugistrate for favours. These favourites of the District Magistrate make
speeches condemning the ordinarv people and the result is the District Magis-
trate i3 pleased and he gives a monopoly of sale in one commodity to each of
these flatterers. Bome people get monopoly to sell fuel, some sell coal, some
sell salt and so on. Then again as regards opening of shops in particular
centres, this privilege is given to favourites of some officials. You see this
mears that some people make a lot of money and put it into their pockets.
They do not care for other people, they only look to their own pockets and
they do not fear anybody because thev are under the protection of the District
Magistrate. )

Rao Bahadur N. 8iva Raj (Nominated Non-Official): Have vou got rationing
in U. P.? °

Sir Muhammad Yamin Ehan: There was once, but thank God, it has
been ‘stopped.. Only one chattak a day was sllowed for an adult; I quoted
it last time, .

My suggestion is that Government should take immediate steps to fix the
prices for the next crop, tuking into consideration all relevant factors like
rent of land, labour, water rates, prices of seed, wages, etc., and keeping for
hir. & margin of 20 or 30 p. c. If the cultivator knows that all his stock
will be requisitioned by Government minus his consumption and seed require-
ments, xmg that he cannot make anv profit by keeping this wheat for the next
year, you will be surprised to find that all thig stock will come into the
murket. But at the same time you should not control the price of foodstuffs
alone. The producer makes it a grievance and asks why he should ‘sell his
stock at a cheaper rate when he purchases everything else at a high rate. I
was glad to hear from the Honourable Member that all the other necessaries
of lifc were going to be controlled, but those prices must be rel#ted to the
prices which you are fixing for his commodities. If he ‘sells his wheat at sight
geers to & rupee, all the other prices must be at that level.

Now, 8ir, we hcar sotne people saying that the whole trouble in Bengal
is due to Government’s buying up the whole stock in Eastern Bengal and fol-
lowing the scorched -earth policy and burning or sinking boate which are real
mears of transport; another allegation is that the blame rests on the Governor
of Bengal who, sfter the stock was taken away, did rot care to see whether
anything was left for the poor people and what would happen to them if
Japan did not come with food; others again lay the blame on the Huq ministry
for this calamity because they clung to office aven when they saw the Gov-
erncr doing wrong and did not resign as honest people should have done;
othyr speople say that the calamity came along with the new ministry and they
are 1esponsible; some say that it is the Central Government who are resvon-
sible and their Transport Member because mesns of transport were denied;
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some &gain blams the Focd Department because they say they hungled the
whole thing. Now we know that the Commander-in-Chief has taken imme-
diate steps towards transport. 'When all these different kinds of allegations
are made how is tlfe public to know where the real responsibility lay? I suy
‘that no committee can properiy investigate this matter unless it is beyond
the reach and above the influence of any one in this country and is in a posi-
tica to come to an impartial finding as to the responsihjlity, whether it is the
Government of Bengal or the ministry or the Government of India. The
real culprits should he brought out in their .report, and for that purpos: a
Roynl Commission is the only competent body. 1 have given some points to
be investigated but that list is not exhaustive and there may be other points
to be referred to thein, but these should be specially repunted upon. Bome
pecple asked me why I “want immediate steps to be taken about this. My
snswer ig that it is no use appointing a Royal Commission after all the people
are dead and no one is left even to give evidence. In that case it will be o
post-mortem report, no more, of interest than the reports of the Public Accounss
Committee. We want to see what relief and redress they can suggest. O
course I know it will take some time and by the time the Commission comes
and starts its work the present crisis may be over. The objection from Gov-
ernment will be that if they start that work the attentior. of the ministry and
other people will be diverted from the important work in which they are engaged.
But I say it will not be diverted and I hope the crisis will be over by th-
time the Roysl Commission start their work; and people who are now doing
importunt work will be able to place their record before the Commission. |
therefore want immediate steps to be taken towards the appointment of thi:
Royal Comemission. '

Sir, 1 move. \ _

Mr. Chairman (Mr. Hooseinbhoy A. Lalljee): Amendment moved:

‘‘That to the motion the following be added at the end : :

end having taken into consideration this Assembly views with grave concern the
tragic situation prevailing in Bengal and recommends to the Governor General in Council to
adopt immediately more vigorous and effective measures to cope with the famine in Bengal
and to afford adequate relief to the other distressed partsa of the country.

This Assembly further recommends to the Governor General in Council to take imme-
diate steps for the appointment of a Roval Commission to enquire into and report inter alia .
on the following points relating to the comtinued prevalence of famine conditions in Bengal
and the unprecernted death-rate resulting therefrom : .

(a) the cause .of the present distress;

. (b) the degree of effectiveness of the steps taken to prevent or remedy the situation from
1ime to time; ! '

(c) the muitability .of the adn.inistrative organization in charge of famine operations;

(d) the adequacy or otherwise of the relief measure adopted by Government;

(e) the accuracy or otherwise of mortality statistics and effect of -the present famine on
mortality rates; .

. (f) the steps lu be taken to counteract or mitigate the effects of starvation and malnutri-
tion upon the younger gemeration; and .

' }ﬂi .tl?e”mmum to be taken to prevent n recurrence of the present trouble in any part
2 ia’, ’
“ There is one more amendment in the name of Mr. Neogy. He may move
it now. : :

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rursl): If you permit
me, I should like to move it formally today and reserve my speech for Monday,
,or alternatively, I will move it on Monday and speak then. _

Mr. Ohairman (Mr. Hooseinbhoy A. Lelljee): You may move your amend-
ment now 8o that those who will speak todey will be able to dilate on it. You
<an make your speech on Monday. o

Mr. K. 0. Neogy: Sir, I move: =
“That to the Motion the following be added at the end:
.. ‘'snd having taken it into consideration this Assembly views with grave concern the tragic -
agituation prevailing in Bengal and recommends to the Governor General in Council to adopt
' immediately more vigorous and effective measures to cope with the famine in Bengal and
%o afford adequate relief to the other distressed parts of the country; and this Assembly
forther recommends to the Governor General ip Council that steps be taken for the
appointment of; .8 Committee, consisting of eminent economists and experiénced judges and
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administretors and an Accountant-General, under the chairmanship of a Lawyer who has
held high judicial office in India, to enquire into and report on the following points
remting to the continued prevalence of famine conditions in Bengal and the unprecedented
death rate resulting therefrom :—

(a) the causes of the present distress; . . .

(b) the degree of effectiveness of the steps taken to prevent or remsgiy the situation, with
particular reference to the systems of procuration, .transport and , distribution’ of food-
grains, as well as price control, that have been in operation from time to time;

(¢) the suifability of the administrative organisition in charge of famine operations,

(d) the adequacy or otherwise of the relief measures adopted by Government, specially,
in the light of experience of the management of previous famines in India and the actual
esults achieved so far in Bengal; = o ) )

(e) the accuracy. or otherwise of mortality statistics and the effect of the present famine
on mortality rates; _ : . o . .

(f) the steps to be taken to counteract or, mitigate the effects of starvation and malnutri-
tion upon the younger generation; and i .
¢ (gl‘ tvlzo' ,measures to be taken to prevent a recurrence of the present trouble in any part
of India’. o

Mr. Ohairman (Mr. Hooseinbhoy A. Lalljee): Amendment moved:

*That to the Motion the follawing be added at the end :

*and having taken it into consideration this Assembly views with grave concern the tragic
situation prevailing in Bengal and recommends to the (Governor General in Council to adopt
immediately more vigarous and effective measures to cope with the famine in Bengal and
to afford adequate relief to the other distressed parts of the country; and this’ Assembly
further recammends to the Governor General in Council that steps be taken for the
appointment of a Committee, consisting of eminent economiste and experienced judges and
administrators and an Accountant-General, under the chairmanship of a Lawyer who has
held high judicial office in India, to enquire into and report on the following points
relating to the continued prevalence of famine conditions in Bengal and the unprecedented
death rate resulting therefrom :

(a) the causes of the present distress;

(b) the degree of effectiveness of the steps taken to prevent or remedy the situation, with
particular reference to the systema of procuration, transport and distribution of food-grains,
es well as price control that have been in operation from time to time; .

{c) the suitability of the administrative organisation in charge of famine operations,

(d) the adequacy or otherwise of the relief measures adopted by Government, specially
in the light 'of experience of the management of previous famines in India and the actual
results achieved so far in Bengal; ‘ .,

(e) the accuracv or otherwise of mortality statistics and the effect of the present famine
on mortality rates; .

(f) the steps to be taken to counteract or mitigate the effects of starvation and malnutri-
tion upon the younger generation; and .

. {g{i .the”mea"sures to be taken to prevent a recurrence of the present trouble in any part
of India’.

Khan Bahadur Mian Ghulam Kadir Muhammad Shahban (Sind Jagirdars
and Zamindars: Landholders): Sir. The food debate has become a hardy
sessional, so to say. Every time this Assembly meets—I am talking of recent
times—the subject raises its head. Grievances and difficulties are voiced on
one side, and assurances given by (Government spokesmen, that all possible has
been done, is being done and will continue to be done to .improve the deplorable
situation existing in certain parts of India—notably where there is acute shortage
of foodgrains, famine and destitution.

Certain places in India like Bengal, Madras, Travancore, Cochin, Mslabar
and parts of Bombay Presidency are in the grip of such a serious situation
that the conscience of the people all over the world has been stirred to its
depths. The tale of. woe—hunger, misery, starvation and death—that one
reads in the press and hears ffom persons who have visited the stricken areas
-is pathetic indeed. This is not the time for charges and counter-charges,
‘rancour or recrimination, but an opportunity for showing active sympathy and
extending utmost succour to all those unfortunate victims of a deepening cala-
mity. keener appreciation of the magnitude of the catastrophe and s better
understanding of the measures taken by Government and other agencies . to
grapple with the menacing conditions, side by side with an inflexible deter-
mination to utilize all possible resources in order early to restore normality,.
are the prite need of the hour. - . - ;

That the situation particularly in Bengal is bad enough none doubts. Offers~
of aid, both financial and material, from different qubrters in India and,
abroad are an eloquent testimony alike to the seriousness of the oconditions
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prevailing in that unfortunate province and to the spark of humareness
kindled in the breasts of those to whom the suffering is still remote. In the
ameliorative measures taken recently, one strikingly prominent feature, which
has rightly evoked, admiration and praise all round, is the unique part played
by H. E. the new Viceroy, Field-Marshal Lord Wavell, soon after his assump-
tion of ihat exalted office. Like Haroon'al-Rashid. of old, His Lordship,
setting uside all conventional and positional considerations,  visited incognito
several of the destitutes, heard their condition from their own lips, saw things
for himself, and at once took action designed effectively to relieve the misery
and reduce the suffering in that land. ,This humane touch of His Excellency
has roused high hopes that he will not rest content until normal conditions
are brought about in that much-afflicted land.

It wiil be sometime before the results of the measures, instituted at the
direction of one who is evidently imbued with a lively sense of responsibility
for the welfure of millions of Indians committed to his care and whose heart
throbs with feelings for the poverty and misery of the poor and the Lelpless,
become manifest. One can only hope and trust that there will be n growing
improvement in the situation in the early future, and that an ample measure
of public zupport and co-operation will be forthcoming for successfully tackling
the prevailing unhappy position.. B

The death rate appears to be appalling. Some put it at 1,000 a woek;

others believe it to be 50,000; even this figure. alarming as it is, is regarded
in some quarters as an under-estimate. It is distressing too to hear that, to
save the cost of either burying or burning the dead, the corpses are heing
thrown into rivers or streams. This would further incrense dis2ases which
are already taking a heavy toll of human lives. Government will do well,
therefore, to see tﬁmt the dead bodies are disposed of in either of the two
common forms, thereby nipping in the bud another monster of epidernics.
- It appears+from press reports that something like 200,000 tons of cereals
have been sent to Calcutta alone during the 34 months ending 31st October,
1948. A better system of distribution of foodgrains and ready-made food will
doubtless assist in affording relief, and it is to be hoped that both the civil
and military authorities in Bengal will execute their plans harmoniously with
the one object in view, namely, ending early. the present lamentable plight in
the second city of the British Empire and its mofussil.

Willing -and hearty co-opération of the people and their natural ienders is
equally 1.ecessary in any scheme evolved to deal with a problem of such large
proportions as Bengal specially presents today. I do not think it would be
too much %o expect the Government to enlist the ussistance and services of
those leaders who, on account of their political activities find themselves
unable to pearticipate in the humanitarian task of relieving the immense
guffering by making a generous gesture by releasing such deteuus, for a
specified period or for this definite purpose if need he. The resultant atmos-
phere may even pave the way for a resolution of the political deadlock, which
in turn may lead ‘to an acceleration of the tempo of war effort and whole-snuled
ro-operation of entire India’in the fight against the totalitariun powers, in the
west ag well as in the east. I am sure this aspect of the question hns found -
an important position in the ‘‘mental bag'' of His Excellency the present
Viceroy. ) g

It is recognised on all hands that the loss of Burma has added to the

._ deficit of foodgrains in India, and that even in normal times large numbers of

the population are on bare subsistence level. The case for imports of cereals
into India from abroad ang for the ban of any exports from India even to a
neighbouring country is, therefore, unassailable when her own people ure dying
of starvation or badly under-nourished. It is resssuring to learn that the.
Government of India hdve arranged for imports of foodgrains to tide over
the present difficulties and that already five shiploads have arrived to . ease

* the situation. An indication of the quantity received and how it is disposed of

would have. been welcome to us, and I trust that members of this Assembly
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will be vakep into grester confidence by Government in such matters with
gupply of details also. The enemy is already making too much propaganda
about the famine conditions in Bengal and other parts of India, to derive any
fresh material to add to his repertory for poisonous distillations, by hearing
“such particulars. ; .

That imports of foodgraing on an adequate scale should continus from
other countries until India is able to feed her own people fully and nourish-
ingly from the yield of her crops is also one'of the recommendations of the
Foodgrains Polisy Committee, appointed by the Government of India some
months back. The home front and the maintenance of ithe morale of the
civilian population are no less important than military operations or the rushing
of arms, ummunition and other war materials to the various theatres in whijch
the enemy is. or has to be, engaged. An increasing recognition of thix point
is in evidence wherever the Bengal tragedy has leapt into prominence, and it
need scarcely to emphasise that a continual flow of imports of foodgrains is
necessary until India is able to do without it. '

_ This brings me to the question of the ‘‘Grow more food~ campaign,
which war initiated some months ago. The recent debate in the ‘House of
Commons has brought out the fact foreibly that the yield per acre in Indis
is dismally low.- Even the Government expert, Dr. Aykroyd, himself recently
admitted that the campaign has proved 2 damp squib. Small holdings, pri-
mitive methods of cultivation, lack of modern agricultural implements, want
of fertilisers are a handicap that requires to be removed, early if the drive is
to-produce a substantial expansion in the outturn. With a bold pclicy ‘both
at the centre and in the provinces and States, a larger acreage can be brought
under ‘the plough; and better seed, uptodate methods of agriculture and larger
inducements to the farmer for growing particular crops will all contribute to
more food being made available for the people. As the world situation.in the
matter of foodstuffs for 1944 and for s few years thereafter does not appear
to be at all rosy, it is essential that India must plan fully and act expeditious-
ly and enargstically so as to be self-reliant and free from the travails and
tribulations such as are being witnessed and experienced today.

The inportance of milch and draught cattic in.the agricultural etonomy
of India cunnot be over-rated. It is imperative therefore that the cxport or
slaughter .of these animals who work for and sustain us should be stopped
altogethes. Not only that, but proper attention needs to be paid to their
care and well-being, so that this source of nourishment to humanity is main-
tained at a high pitch to draw upon freely and fully.

Now let me turn to some of the recommendations of the Foodgrains Policy
Committee in brief, as to deal with each one of them in detail will take a lot
of time, which, I should not expect, out of regard for my other colleagues
who wish to speak on fhe subject before us. The Committes recommend
that there should be built up a central reserve of 500,000 tons of foodgrains for
emergent purposes to send relief to those areag which suffer a teraporary
breakdown i1 their normal arrangements or machinery. This is an eminently
sound suggestion, and I trust the Government of India will put it into effect
by including the quantity in the imports from abroad.

As regards the plan for procuring foodgrains, I should like to stress the
importance of avoiding ‘the creation of a monopoly, which, while eliminating
“competitive buying, dictates its own terms to the agriculturist having the corn
to sell, very often to his detriment. A certain optimum figure must be ensured
to the farmer for his produce by the Government agency appointed to procure
grain, allowing him to keep, if he wishes to, such quantity as he requires for
his and his family’s use. I-do not think it wise to force him to sell all his
" produce under threat of penalty. l .

There is no question but that prices of foodgrains should be controlled as
-much as prices of other articles of everyday use and need. To control the
one and not the other is to place an undue burden upon the cultivator, who
alone should not be called upon to make sacrifices. Pricex of consumer’s goods
have gone up so unconscionably high that there is urgent need to bring a
comprehar3ive number of these within the pale of a stringent order. I would
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urge the Honourable Member for Commerce and Industries to direot his atten-
tion to this point early and effectively. ' o )

We have heard about rationing in urban aress. It is in force in some
places already. , There are favourable and unfavourable reports about the
scheme and its working. It will mean a hardship to those of the large cluss
of illiterate labourers and such people, who earn and live for une day, to carry
the ration cards, present them at the particulur shop and get their quota of

er adult. 1 hear that in one place where rationiny is. about

1} lbs. da : >
tg be inlt’::ducgd,l) some of the ignorant and illiterate labouring class have torn
"the ration cards with the Mea of having nothing to do with what they consider
to be & cumbrous and inconvenient system. If rationing s to be worked

successfully, a far simpler scheme must be adopted. o

In'order to inspire confidence in, and to get support from, the public it is
obvious that their representatives ‘should be e_mabled to give advice and
guidance by Government enlisting their cooperation on such important ques-
tions ps food supply prices, movement of grain from one deficit drea to qllothar.
It seems *o be very desirable that if public opinion is sought to be invoked
in helping towards the success of any Government scheme for food acquisition,
distribution aud consumption, it should be respected when expressed. T feel
Government are alive to the importance of this aspect and will render it
possible to get the cooperation of enthusiastic and earnest reprosentatives of
the people by putting them on food advisory committees not only in lerge
towns but also in mofussil places also.

Government have already recognised the need to take anti-inflationary
measures ‘o check the soaring prices of various commodities. As a step in this
direction I would urge the importation of gold and silver from abrcad, which
are an atiraction to. any one, the more so to an agriculturist.

I have very little more to say. In order to keep a close” watch on prices
of articles it is necessary to have a Central Price Control Committee consieting
of some members of both the Houses, of producers and of trade and consumers.
I feel sure this suggestion #will commend itself to she Governmeni and that
such 8 Committee will be set up early. That body could also be utilised to
advise an] guide the Fopd Department of the Government of India on al
‘important matters. , ) .

I shail refer to one point before 1 close. It is this. I did not touch on
the events, circumstances and causes which have led to the catastrophe in
Bengal. When the situation has improved, it will be desirable to have a
Commissior to investigate the whole matter and report on the measures to
prevent such a heart-rending recurrence. The past ‘needs to be gone into only
to draw a lesson for, the future. . o ‘

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan-
Rural): Mr. Chairman, I listened to the speech of the Honourable the Food
Member and carefully followed the figures which he was pleased to place
before the House. An Homourable Member has characterised the food debate
a8 a hardy annual, a debate which has been going on Session after Session for
some time. Lest this debate might take on a purely academic character, I
submit that it should be viewed against a realistic background. While we are
discussing this question we should have our feet firmly on the ground; we
should be sble to speak with positive knowledge of how things are shaping ut
the moment in Bengal.

For over three months now, Bengal has been passing through a famine the
like of which is never known in her recorded history. She has been confronted
with one of the severest of calamities that could befall a provinge or a race. '
When things in Bengal had been heading towards a crisis, "public opinion in
Bengal was roused and both the Provincial and the Central Governments were
implored to take action betimes so that the disaster might be averted. But
Governments have their own ways. Instead of allowing the reports of tha
dt.mgerou’s food situation developing in Bengal to reach other parts of India,
vigorous ‘censorship was imposed and no news could get out of Bengal' about
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what was happennig there and about the acute shortage of food.  The Proviu-
cial Government.never churacterised tbe tood dcarcity as a famine and the
Government of India did no better. kor a time, though we carried tales of
misery from Bengal to our iriends here, we were suspected of exaggeration o:r
of over-druwing the picture. But, Si¥, when the Stutesman of Calcutta took
couruge in both hands and publishéd pictures of the victims of starvation in
Calcuttu, then the conscience of this counsry, was roused., It was only then,
and not till then, could the outside world know what was happening in Bengal,
and the rest of India, and since then, began to take sympathetic interest in
the affairs qf Bengal. But by that time matters had reached such a stage,
that very little could be done. Notwithstanding all that, I must express my
deep gratitude to this paper, the Statesman, for doing this signal service to
my country: After the Statesman, the Indian press had the courage to follow
suit. I do not'blame the Indian press because we know how they were rigo-
rously repressed here and in the provinces. They were not at all free, but
when the Statesman opened the door, things began to come out. Horrible
tales of misery, destitution and sufferings of millions of people bégan to pour
in. Here, I hold in my hand & collection of starvation pictures typical of all
stages of this terrible process. They vividly represent the harrowing things
that have been daily happening in all_parts of the Becond City of the British
Empire. In one picture you find a man, goaded by hunger and in shéer des-
peration, hangihg himself from. a tree before the temple -of Kalighat. In an-
other you find two shrunken babies in the bosoms of two famished young girls,
gasping for food,  but all collapsing without having anything to keep them
slive. In the third you find a procession of dead men, women™ and children
a U departing this world which could. not give them the wherewithals, the grains
of food for which they had wandered away from their -homes. This pageant
of Jead persons was handed over to the municipality for disposal. * After life’s
fitful fever they all slept well, never to he awoskened by anything that the
Officia] Benches might say or the press and the public might elammer about.
Tt is Impossible wifhin the short time at my disposal to give ' an adequate
idea of the horrible things that are happening in all parts of the Province.
Hundred's: of thousands of people have died and many more are through the
painful process of death. .
I have often asked inyself the question, if in thg ‘midst. of this calamity
there is Jupanese bombing or an air raid, what is to happen to my country?
. 8ir, Japanese bombing would seem to be a humane deliverance from this pro-
longed torture of death tirough which the whole nation is passing. Can you
imagine the Second City of the British Empire with her pavements littered
with dead bodies, littered With people famished, pining by degrees, not getting
a morsel of food? This is the given spectacle that will greet you. Ah! What
a shocking sight it is to see—man and dog rummaging the dustbins of the city
to find remmants of food on which to live? On many an occasion have man
and dog fought for a rejected piece of foodstuff lying on the roadside’ Here I
have got a press report. which says that a’boy was carrying on a fight with
:a dog for a rejected bit of food lying on the wayside. He was so badly mauled
in the fight that he had to be removed to o hospital where his. condition
became precarious. If the dog had ﬁnisbud\ hl}n, there would not have begn
any further lingering pain for him to pase through. These are the ways in
-which famine is stalking the land and levying its toll in all its cruellest forms.
Besides, the number of deaths is mounting to such an abnormal height that
dead bodiss cannot even be disposed of in thé usual way. .
I have before me a press report where it is stated that dead bodies had
" to be thrown into the rivers as no arrangements could be made for
4P M. omation because of the shortage of fuel and in another press report
it is stated that dead bodies in the burning ghats were lying in advanced stagos
' of decomposition and they could not be disposed of for want of fuel. T have
in my hands a. telegram which T received .f'mm the President of fhe Beva
Samity of Faridpur, Dr. Jogendra Nath Maitra, M.8e., M.B., D.P.H., D.T.M,,
S
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b.sb._q., 4n eulent puysBiClan uuu U BUCIML WULKED, 1 BUGL rtud Olde O LWo
seulences rom iv: o
"Coudition 1o Bengad Districts uppaling.  rsriapur, poorest Bengal District liviug on
chariy. Agricwture, Labour, Uatte iost. No I10Oustuds.  kice, mua, )Jdur, bajla Lo
avalaovle. Arrange meaical reler, quiuile unmedistaly.  Festllence cnulers rcagilg. Loau
_bodies on roads. uJackals, dogs, Vullures,uevouring suu fosung on waler. LY, aazumuar,
Kx-Vice-Chancellor, Daccs Uuiversiy sutuorizea sor reler wusk, (an eXplall 1acls Wilu

tigures if deaived.”. ... ..

'I'nis report 18 so harrowing that one sy be tempted to thunk that it 1s
a’plece of fiction but these are tucts which are stranger thun ficion und are
incressingly in evidence in Bengual every day. ‘Lhese cumnot be coujured up
even by uhe wildest unagination. And wnat is the reilet that has been given.
The supreme call of humanity nus been responded Lo enshusiastioally by i
philantoropic sections of the peopfe all over the country. We must gratefully
acknowledge all that they have aure. ‘1o mention ounly s few, the Lumakrnshna
Mission, tne Murwari helief Society and the Bengal Hehief Committee have
Leen doing excellent work. ‘Lnut 1s all adinitted vug they cannot touch more
than the iringe of the whole problem. 1 have before we u statement issued
by the Government of Bengsl, & press nate, in which it 18 stated that they
have been feeding in all apout 18 lakhs of peoples every day in their gruel
kitchens. Rememoer that a province of 63 muunons’ nus neen” laid low.
Remember also that the cry 1or food 18 not contined to the eity of Calcutta
which has a population of only 3 mullions. 'Hundreds of thousands of families
in the country side have come to the end of their tinancial tethers and tinding
no other way to feed themselves, have veen driven by sheer desperation io
come to Calcutta and the Distric. towns in quest of food. In Calcutta, what
little official and non-afficial orgamsations could do, wuas done but that was
wholly inadequate. Even to day, L see a press report which says that & mau
and his wife got release from this world by jumping before a& running train.
Another report says that )ackals fave been mauking feast of human lives, thut
they had been devouring the bodies of people whose life was still not extinct.
If these reports came only through me, i1t might have been thought that I wus
indulging in exaggeration but, Sir, we have three or four eminent persons who
had toured over the affected country and sent reports which have been publish-
ed in the Hindustan Times in Upper India. My esteemed friend and ex-
colleague, Mr. Santhanam has contributed s number of articles depicting the
picture. My respected friend, the Honourable Mr. Kunzru, whose ability and
integrity cannot be challenged by anybody, has given a gruesome rpicture of
the present situation and Mrs. Vijayalakshmi Pandit, the President of the All-
India Women's: Conference, has issued statements on the subject. I will read
only one passage “from her graphic description which will give you an idea of
how women and children fare at present. It is indeed true that in this Bengul
crisis, the children have been the worst sufferers. Let me read to the House
an extract from the statement made by Mrs. Vijayalakshmi Pandit:

*‘Conditions in Bengal are appalling and defy description. They must be seen to be

ieved. , women and ch.ilpdpr:n in' the last degrees of emaciation pour into the city
‘and district from the villages. Haggard and half-naked women worn out for lack of feod
carrying rickety babies with dried up limbs and old wrinkled faces are seen. Small children
with bloated bellies and ribs, standing out, taunt against their lean and thin legs which can
hardly support their weight. There are men in every stage of starvation, walking skeletons
most of them. Hour after hour, these poor unfortunates stand patiently holding out their
tin mogs for the inadequate dole of ‘khiochri’ or gruel. Many wemen are unable to come
to kitchens as they have lost the few rags they possessed and are entirely naked. The
problem of cloth threatens to became almost as acute as the food problem and must be
attended to before winter begins.” ’
 [At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed

the Chair.] _

I will not weary the House further with these gruesome details. They have
been appearing in the Press from day to day. Now the question is how is this
famine situation going to be combated? Let me tell you, 8ir, that this is not
the kind of famine with which we are familiar. -It is entirely different from the
ordinary concept of famine.- This famine is not due to any natural cause. It
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is not really due to any visitation of nature or failure of crop. 1t is .ot due
to flood, cyclone, drought or excess of rain or to any of. those natural causes

that bring about famine. Thiy is a’ purely man-made business. 1t is &n

urtificiul thing and the circumstances which have brought about this disasier
huve been created by the Provincial Government and the Central Governmert.
1 therefore say that the word ‘‘famine’ has no real applicdtion to this case
which is nothing but a creation of the Government. When this octopus had
been spreading its tentacles over the country, public ' representatives
gave warning of the danger ahead but who was there to take note of it? None.
When we talk of this food crisis, we must consider the roles played by the
Provincial and the Central Governments in this dire tragedy. How can they
absolve themselves of all responsibility in this matter?

What has been the food policy of the Government of India? Well, a policy of
‘masterly inactivity, drift and indecision. In Great Britain, in 1936, three years
‘before the war broke out, they had set up a Ministry of Civil Supplies. They
had their food schemes ready. But hewe, in this country, the British Govern-
ment did nothing of the kind though they knew that they had to depend on
‘Burma, for one and half million tons of rice every year. It was not until Japan
came into the war-in December 1941 that they thought of creating a Food De-
partmeént. When was it brought into being? It was perhaps in November 1942
but what happened then? After a short while, the Food Minister resigned about
the middle of February and another set of people were taken in. Major General
Wood was anpointed Director General of Food! After Mr. N. R. Sarker, re-

gigned, no Executive Councillor was appointéd to take independent charge of-

the Food Department. As if it was an ancillary and unimportant subfect which
did not deserve to form an independent portfolip, it was tacked on to another
department. Then-came another Food Member: He was given the portfolio
with the old staff. The first thing thal he thought fit to do as the Féod Mem-
‘ber to relieve distress was to issue pompous statements and quote figures of
production. consumption and stocks of foodstuffs in the country to prove that
there was no shortage but surplus. But when there came a counter blast of
figures from the economists and public men in the country, he at once ealled
for a truce in the field of statistick. I have before me an Associated Press
Report. of what the Second Food Member publicly declared in May last.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member has

one minute more. - .

Pandit Lakshmi Kanta Maitra: He emphatically declared that the Govern-
ment figures were absolutely accurate and that there was no shortage of food.
But the first Food Member had said that there was shortare of food to the

extent of 4 per cent. which is a direct contradiction of the statement of _the

second Food Member that there was no shortage at all, rather there was sur-
plus. . Then, came the third Food Member with a new staff. So., in the course
of nine months we had as many as three Food'Members with three staffs. Is
that the way to tackle the food problem of a country?

- My Honourable friend Sir Jwala Prasad Srivastava has given today certgin
figures of exports of Foodgrains to Bengal in recent montbs. but they can at
hest, be palliatives. Thev are inadequate to meet the needs of the situation.
The main problem now is how to rush for greater supplies therr immediately
and how to deal with the future crop. If the Government of Tndia hendle the
aman crop properly then alone they can save the situation. I hear from the
Honourable the Food Member 4¢hat the Government is actively considering the
question of taking measures for its purchase. If they carry on the policy of
reckless purchase in the case of the aman crop as well then there may be a
mitigation of the situation for the next two or three monghs, but the famine will
ngain reappear thereafter in a form which will be far more devastating than
what we have been passing through now. This is a matter for the most serious

consideration of the Government whether they should again embark on s policy =y
of competitive purchase or allow the normal trade channels to adjust themselves - -

and function in accordance with the usual law of demand and supply. We want
p2

1
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to see that the crop which is going to be harvested towards the end of Decemi)qr
is made available through nornl trade channels to the people so that their
confidence may be restored. But if the Governiment of Bengal go on tightening
up the price control on the one hand and muking indefinite and indiscriminate
purchases at any price on the other, as I find it to be their policy-today, then
1 am sure the terrible catastrophe’ will again overwhelm us after some months.
The last Aus crop was 8 bumper crop in somé parts of Bengal. I can bear per-
sonal testimony to it. In my own district of Nadia we had a very good crop.
But what happened was that the Government’s policy of reckless purchuse at
any price brought the district to such a position that by 1st of October there
was not a grain of rice available in its markets and the Government had Mecided
to purchase 30 lakhs of maunds of rice or paddy from the district which was
normally deficit. If that is the kind of policy which is going to be followed in
the case of the coming aman crop, thep I cannot say whut is goimg to happen
to us again. For God's sake, let them fake their hands off this Aman crop.

Then, my Honourable friend gave us figures showing the total quantity of,
foodstuff so far sent.to Bengal. Iam grateful to all the provinces for what they
bave done for Bengal. ¥ .

Mr, ;nddont (The Honourable Sir Abdur Rahim): Honourahle - Member
must conclude his speech. y ‘

Pandit Lakshmi Kanta Maitra: I, therefore, appeal to the Honourable Mem-
Jber to see that the foodstuffs which is sent to Bengal reaches the Mufassil and
the count*yside. Whatever has reached Bengal so far has heen swallowed up by
the City »f Caleutta. It has never reached the Mufassil; it hus never reached the
country-side. The result is that while the Food Member thinks that he has
sent enowgh food, the districts are famished and hundreds of thousands of people
are either dying or awaiting their doom. This is not the way to solve the pro-
blem. Unless you have a well devised plan of distribution over the whole of
the affected area and an effi¢ient and honest machinery to put it into operation,
I dc not see how the situation can be effectively relieved

Mr. 0. P. Lawson (Bengal: European): Mr. President, 8ir, T should ex-

-plain at the outset that we on this side favour a non-political, fact-finding,

inquiry. It seems to me inconceivable thiat the happenings of the past few
months should pass into history without a full and careful inquiry so that the
country may learn from experience and guard against the terrible results of «
food shortage similar to that which is now being experienced in certain parts of
the country. If I do not dwell upon the seriousness of the situation it is
because in the short time at my disposal T am anxious rather to consider remedies
than to-dwell upon catastrophe.

. We on this side have more than once drawn attention to the inaccuracy and
inadequacy of Indian statistics. Speaking in previous food debates we have
emphasised that it is almost impossible for Government to produce a satisfactory
policy until they know more or less accurately what stoeks of food exist, where
they are and what production is likely to be. I have no evidence that matters
‘have improved to any appretiable extent: indeed, the very opening sentences of
the conclusions and recornmendations of the Food Grains Policy Committee read:

“The present position regarding agricoltural stntistics relating to production, &istri-
bution, export, consumption and stocks is moat unsatisfactory. An improvement in the
position is not only desirable but essential for the formulation of a successful food policy.”

To this T would now add the field of mortality statistics. Many persons of’
note have visited the famine areas; the press hate supplied articles and pictures
which can only be described as terrible; we know thet starvation and destitution
are ocenrring in many districts on a serious scale. But if we are to be honest
there are none of 1s in this House either upon the Government Benches or elge-'
"where who can put a figure to the mortality resulting from &tarvation. I have

. examined nublic health statistics such as are publirhed and T have attempted to
_comnare, them with the mortality fiqures now available, but even if the former
provide an accurate picture (which T doubt) there i no official figure of current
mortality with which I can make a comparison. Thousands of destitutes, for

v
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instance, have been flocking into Calcutta; many are suffering from disease as
well as from mal-nutrition, but there is no accurate tigure of their numbers and
their effect upon the normal deuath rate of the city is impossible to gauge. Thus,
it seems to me that the Government of India and the Provincial Governments
are not only working largely in the dark -as regurds statistics df food supplies,
but also as regards statistics of mortality. :

I have dealt with the matter of statistics because I find here the greatest need
for careful inquiry. The Grains Policy Committee seem to agree in this and it
is to my mind essential that some non-political and unbiassed body shall examine
the whole matter carefully and make recommendations. This may necessitate
drawing attention to certain unpelatable features both in administration and
public morals, but if faults are to be eradicated that must first be pointed out
beyond all argument. I would emphasise that we have no intention that this
enquiry should .interfere with or interrupt the steps which are now being taken
to deal with the. situation. Indeed, \the time for the enquiry must be chosen
carefully so that consistent with arriving at the earliest possible conclusion, no
interruption takes place in the urgent efforts which are:being made to remedy-
the situation. We do not wish officials or public men to bs occupied in defend-
ing themselves instead of arranging food supplies for the people. One does not
put out a fire by making an inquiry into the circumstances responsible for its
starting, however necessary it may be to ascertuin its causes for future protec-
tion. Moreover, it would be idle to pretend at any rate in Bengal there are not
political 'differences which interfére with complete concentration upen the- énd
which we have in view, numely, the adequate feeding of our people. Our main.
intention on this side in supporting the demand for a non-political enquiry is- to
supply data for the future. We sincerely hope that the next few months may
sce the corner turned but it would be dangerous to count upon this. We must
establish without doubt the main causes of the present distress and do our best
to ensure that similar causes do not reappear. The food situation in the whole
world may be disorganised for some years to come and we may still suffer from
the impact of unprecedented conditions upon a population of 400 ‘millions—a
population moreover which is very largely illiterate.

In this country, the war has brought us face to face with a number ‘of un-

recedented situations and it is necessary for us to employ ull our imagination

and all the experience of bther countries to which we have access, to guard
against catastrophe. Over 18 months ago, we on this side raised a - debate
regarding oivil defence. 1 then drew attention to the effect of bowmbing upon
illiterate populations and the civil paralysis which might result. Last Budget
Session, we drew attention to a boom in agriculture and advocated an enquiry
into the utilisation of such conditions in order to cffect permanent benefit. I
must admit for myself that I did not think forward to a sufficient extent. I
never realised fully the strain that India’s fast mounting population placed
upon her food supplies and I never asked myself what would happen if what
appeared to be agricultural prosperity turned itself into disastrous inflation.

We used the valuable experience of Great Britain in devising air raid pre-
cautions and we are now using the same experience in devising the rationing of
large cities, but whether such experience coming from g comparatively small
and concentrated population of highly educated people can be applied in all
cases to India’s illitetate millions, I am in some doubt. There are many depar-
tures in which U. K. experience will not apply. The experience of the U. §. A.
might be useful in some respects since territorially and in population ‘figures
their case is more similar although illiteracy is not prevalent, nor are our"
trans-Atlantic Allies so close to our enemies.* Possibly the case of Russia could
provide us with even more useful experience but this does not appear to be
readilv available. We are therefore bound to do evervthing we can to solve our
own problems and obviously we must waste as little time as possible in getting -
to grips with them. °

To examine the causes from which the present situation arose as indicated
by the Food Grains Policy Committee first they, place the lack of imports of
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rice from Burma. We have cvery reasson to pelieve that these have been made

up in the rice crop soon to be harvested. Second, there was the cyclone in
Midnapore and the crop disease in Western Bengal; God willing, we may not
have to suffer these, this year and we hope that the disastrous breacheg in the
railways will not recur. On the demand side, the main causes as at present put
forward appear to cover, first an increase in consumption of rice and next an
increase in the retention of rice stocks for various' purposes. 'As regards the
increased consumption this is all to the good and crop increases should meet
the extra demand, but I am less sanguine regarding the retentive capacity of
food *producers and dealers.- Broadly speaking, if the question is merely one
of retentive power, the high prices which have been current for rice supplies
should enable those who wish to carry stocks to carry five or six times their
normal margin if they so desire . . . I do not propose to dogmatise on the sub-
" ject of whether there is & wide intention to carry stocks either for profit or for
security, but I do say that the danger is there and must be guarded against.

* During the food debate last Session, my Leader said:
‘“We do not know what stocks we have at present, but surely, we can make some effort
not only to ascertain what new crop we are getting but to keep;track and control of it.
If this can be done, both Provincer and the Centrg will know w‘tere they stand and the

burdeu can be distributed fairl- if there is a shortage.” ‘
He added that the position would not be saved by each Province looking

after itself or by each Department of Government working in a separate com-
partment. I would like once again to emphasise these points. I do not believe
that it will be possible to go into thousands of villages or provincial towng and

force them to release the food grains which thev may be carrying. We must,
howevar, have full knowledge as t& what is available and we must do our best
by persuasion and by administration to ensure the free flow of the Aman crop
as soon as it becomes available. Once the free flow starts I believe that it will
continue. . .

There is little doubt in my mind that the absence of consumer goods has
been to some extent a factor preventing the free flow of food grains. It is
difficult to make any calculation based upon the Bengal crop yield figures which
are available, but making allowance for the subsistence consumption of the
agricultural population, I calculate that the normal balance of the cron if sold
at present rates in Bengal would yield a total return of something like 100 crores
of rupees more than normal. If consumer goods are not available and if the
sellers have not easy access to investments. it would be reasonable to expect
that they would carry their surplus in the form of agricultural produce. They
might not even wish to do so, but equally there might be no alternative. An
attempt must be made to supply alternatives using imagination and persuagion.
T have often thought that while many shiploads of wheat from Australia or
Canada may. be urgently needed to relieve the immediate situation, one tanker
of kerosene oil might result in the release of manyv shinloads of wheat from the
hands of the stockists in this countrv. A shipload of bicycles might be worth
manv cargoes of grain. ‘T am sure that these are matters which the Honourable
the Finance Member had fully in mind when he spoke the other day regarding
the supplv of consumer poods for civil consumntion. Tt is a matter which will
need- careful thought and original thought. We have little or no parallel éx-
perience to draw upon. Above all, I would reiterate the need for making use
of the nresent situation to do some permanent good to the agricultural nopula-
tion. We hope one day to hear from the Denartment of Education, Health and
Lands, what steps have been taken since the debate which we snonsored last
spring on the subiect of improving agricultural conditions. There is now a still
greater incenti]t;% tov:t}llras active r‘rl\easures in this resvect because there must he
now some wealth in the countryside although it > diffic ;

\wheIre that wealth T gh it may be difficult to gauge exactly
wou!d conclude by pointing to the fact that we have at least now from t

Food '.Grams Policy Committee a clear indication of a polié; which has me;n wfxlt)ﬁ

the highest common factor of agreement. Let us now make an effdrt to carry
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out this policy with a single purpose una let us be certain that no considerations,
puuLiL‘ux O Oulerwise, dcuetu Us ubiu we wouin purpose wiich Is Lo 1cB8  Wuds
wual UL e VILEG Ule LUVes O OUr 1elow cllizels. .o

4 LAV Qedll Wikl LIaLbgrs 1uauny Lo we Bengal angle becuuse that s tue
Lrovince ol whiclh 4 come and wulch (8 most allected.  INaTurdlly aiB0 Lo Xate
POBIUIOL a8 been IMOst prouunentiy W iy ound. ‘LDere are Otbldr uspects of the
proviem with wiaieh L hope somme of my coliengues nuy deul luter 1 wls debate.

Mmr. Munammaa AZ0sl Al (Lucknow ald i yzubau Uivisions: Muhammadun
Rural): Bir, we hstened toduy with putience to the speech ot the Honourable the
rood Member and we tound platituaes and thanksgiving to others tor what they

-bave doue n this tunune. We were told that His rxcelency the Commander-in-
Cliet has done this and the Viceroy has done thut, but we ao not want that; we
want to know what the Government of India have been doing. We have been
told about cownuttees on food plunning and pamphleteering snd this thipg and
that, but these papers and reports will not fill hungry stomachs. 1 do not want
to describe the condition that prevails in Bengal or may prevail in lndia but I
want to ask the Government and the Honourable Members here what they as
representatives of the people or us Government have done. 1t is of course cur .
foremost duty to help Government to the best of our ability but that help is not
required by Government. ’ , . .

The Honourable Sir Jwala Prasad Srivastava: Yes, it is.

Mr. Muhammad aAzhar Ali: That may be only now when the question has
been so much agitated. OUnity atter a repeated questions, etc., we were able to
get this report or the Foodgrains Commuttee even; but, as L said, these papers
will not feed hungry mouths. 1 know that on account of the hue and cry raised
in the country they are now trying to conciliate the legislature, but we have
heard the harrowing story of Bengal from Pandit Maitra and others. The other
day 1 said that the calamity in Bengal may spread inthe next few months to
the whole of India. May 1 ask the Food Member how many of us have been
taken into these committees? 1 do not think even one Member here has been
taken into the food deliberations of Government. The same is the case in the
provinces. This Legislature is abselutely ignored and neglected. The re-
presentatives of the people here are prepared to do their bit in their respective
provinces but the Provincial Governments never care to seek our assistance; the
representatives of the people are not consulted at all. '

The Honourable Sir Jwala Prasad Srivastava: But you are supreme.

8ir Syed Raza Ali (Cities of the United Provinces: Muhammadan Urban):
This is no time ar occasion for irony. '

The Honourable Sir Jwala Prasad Srivastava: It-is not irony; you are the
supreme gauthority. o -

Mr. Muhammad Azhar Ali: But how have you respected that supreme posi-
tion? I know your past, I do not know what you are going to do in future when
things may be more serious. The trouble in India was correctly described by
Sir John Anderson in the House of Commons, when he said:

“The trouble arose from the enormous expenditure on ds and services by our own
Government, the military authorities and American authorities on the one hand, and a

gerious curtailment of consumer goods on the other.”
Can any one after that deny that the military authorities had sufficient for

the army? I am sure Government Members had enough to fill their stomachs;
high officials, central and provincial, must haye had enough allowance of food.
But when we Members of the Assembly come here we find the greatest difficulty
in getting our requirements in the shape of fuel, atta, ghee, milk, and so on.
And yet the Honourable Member says we are supreme |

That is the position. I would ask the Railway Member whether it is not a
fact that the Government of India took away trucks, rails, locomotives, wagons,
etc., outside India. At the same time the rates have been increased. Was it in
those conditions possible for. the Government of India to transfer goods from

place to place very easily?

a
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. The YHonomble Sir Edward Benthall (Member for i{sllways and W, a“-
port): Yes

Mr, Muhammad Azhar Ali: You may sav Yes, but we have heard from- the
Punjab and also from Bengal that goods could not be éransported.

The Honourahle Sir Jwala Prasad Srivastava: That is not correct now.

Nawabzada Muhammad Liaquat Ali Khan: What do you mean by ‘nowf?
.Since when? Since yesterday?

An Honourable Member: Since last night. '

Mr. Muhammad Azhar Ali: You cannot deny this. It is' a fact and I hope
that the Honourable the Railway Member will bear it in mind.. These difficul-
ties may not have been told to him but these are the difficulties which the
country is experiencing at present. :

. Now, Sir, I have to deal with a matter which, I am very sorry to say, many
Members of this House have taken for granted. It has beén said that the
cultivator—the tenant—in India is hoarding simply 'to _prevent people from hav-
ing their proper neurishment. It has been declared in the British Parliament
also, obviously becayse notes hdve been sent by the Government of India to the
Secretary of ‘State l‘éor India. But the fact is that it is wholly ingorrect. I
challenge this view. * I ask those Members who are not villagers to go and see
the condition with their own eyes. How can the poor tenant, who lives alongmde
his cattle under the same roof in a small chappar (hut), hoard his grain? It is
not possible. They have no silos to put away their harvest, no granaries,
nothing. Whatever little they have to keep for themselves and their children
is stored in earthenware pots; the rest they have to sell to meet their require-
ments and to pay the taxes. The moment the cultivator gets his harvest ready,
there is the banya on his threshold. there is the zamindar’s man, and so on.

Mr. Jalchand Navalrai (Sind: \*on~Muhummadan Rural): Now the Govern-
ment is the banya.

Mr. K. S. Gupta (Ganjam dum szagupatum Non-Muhammadan Rural):
Worse thon that.

Mr. Muhammad Azhar Ali: He cannot possibly keep back his barvest. He
has to go to the market at once to sell his grain and get money in order to pay
the panya and his rent. Until he has done that, the fellow is dragged by the
Tehsil people. I hope my friends from the Punjab, who know the conditions in
the villages, will endorse what T have said. My Europesn friends may not
know the true conditions of the tcnantry in India. They seem to compare the
conditions here with what exist in their own country.  But the farmers in
England are rich, they have got big good houses, they have got granaries, and
everything. Not so in India. I ask my friends to tell me where the tenants in
India ean hoard. I say it is an erroneous idea, and it has somehow entered the
minds of the people not only here but even outside India.

"Now, the quest.uon is: who is the hoarder? The true hoarders is the banya

. who deals in grains, the Government departments ahd the War Department.
This is patent. ; When His Excellency the Viceroy went to Calcutta he advised
that the War Department should come to .the hclp of the Ministry in Bengal.
Why? Because the Viceroy knows—and even His Excellency the Commander-
in-Chief knows it—that they have hoarded stocks of grains through contractors
who purchased on their behalf and made money out of it. It is not the tenant
who is making money; he simply has to sell what is over-and above his require-
ments at whatever price he can get. He just has to keep his body and soul
together and for. that he holds back a little, and if you call it hoarding T um

simply surprised that the Government of India, with all-its resource, should be
so ignorant. of that simple fact.

‘

Then, Sir, is it or is it not a fact that in every provine the tenants. have
been asked to pay their mite towards war loans? ~ Do you %onsnder the Indian

. peasant to be rich .as to subscribe to your war loans. My Honourable friend,
Sir Raza Ali, says that he is forced to pay. I think he is right, and I can
endorse that from my own experience. There are different ways of collecting
subscriptions: Dangals (wrestllng matches) are held and these poor tenants haye
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to subsctibe to it. T know of a very sad case in Dobari estate in the United
Provinces (towards Azamgarh). The proprietor of that estate has died recently.
I.was informed by him that the Collector of the District wrote to him that he-
must give up all his produce in the estate. Why? 8imply betauss he was not
allowed by the Provincial Government to transport his produce from that district -
to the district where he lived—there are orders to that effeet. So he had to

ive away his whole produte because he could not transport it. Is that not
sulum? And that is going on in the whole of this country. You may not be
aware of it, but we who are representatives of the people, we who go into the
villages, we who know the a@tual conditions, know it fof a fact. What happens
then when the grain comes to the market? Mostly at the entrance of towns
there are police thanas or Tahsils.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-/
ber’s time is up.

Mr. Muhammad Ashar Ali: I will just finish, Sir. 8o when the tenant
brings his stuff to the market, the first place where he has to keep it is the
thana (police station) or Tahsil and there he has to sell it according to their.
wishes before the crop actually goes to the market. '

Lala Sham Lal (Ambala Division: Non-Muhammadan): Sir, the Party to
which I have the honour to belong, viz., the Congress Party has been keeping
aloof from the debates in this House for a long time and that was in the belief, as
they expressly declared, that to take part in the debates in this House was not
only useless, but inconsistent with the dignity and honour of a proud country.
8ir, a country that has a proud history in the past and a country that has to
come out inuch prouder still during the course of the present evolution that is
going on all over the world these days and when the present tribulation lias
wiped off the sins of mankind and subsides. _
. But that keeping aloof could not be for all time. There could be occasions
when the Party had to come back and assert themselves. The present subjeet
under debate, the food crisis in India, is considered to be a subject in which the
Party ought to make observations in this House. Therefore, Sir, I rise tc
make a few observations in the matter, not so much for the use of the Govern-
ivent, whose representatives are sitting opposite, as for the use of my own
countrymen, and for the use of the representatives of my countrymen who are
sitting on Benches by my side. R

It is really heart-rending to hear of the horrible accounts that appear in the
papers coming from Bengal and other places in India on account of the numerous
deaths that are taking place, due to starvation. It is sad that this should be
the state of affairs in. a country which is predominantly agricultural, that this
should be the state of affairs acuter in a province which is regarded as one of the
most fertile provinces in the country. It is sadder still that so many benevolent
socicties” working in India today should have been handidapped in extending
their helping hand to the situation in Bengal. ' )

From the long history of food conferences and deliberations given by the
then Food Member in the last Session, the Honourable Sir Azizul Huque and
supplemented by the future developments of the present. Honourable Food
Member, it is pretty apparent that the matter of food has been very well before
the Government since the start of the war. Notwithstanding that, we see that
the food situation in India went on deteriorating day by day till the present
crisis. It is unthinkable that so many big brains in the Government of India,
in the expanded Council, should not have been able to pregaugé the comins
crisis or that they could not be alive to it. It must be taken:that they were
conscious of this, but that they too were helpless in the matter for the way
in which the Government of India was to be conducted. When they had been
deliberating for the last four years, their deliberations in future also can be
of little avail under the circumstances.

Sir, it seems to me that the food problem as it has a bearing on India today
is not a disease in itself which can be cured outright. To my mind the food
crisis, the food shortage and the distress prevailing in the country is one of the
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severe symptoms of 8 deep-rooted disease in the Government of India, and that
deep-rooted disease is the maladministration at the centre sll round. Unless the
real diagnosistis mmade, unless the reul disease is properly handled and treated,
surely the symptoms can never subside. I say that all Government’s formulae,
basic plans, etc., and all other devices in the Government of India will not help.
Unless and until the real disease is properly handled, and treated, the proper
solution of the food problem cannot come and I dare say will not come.

Sir, there are so many obnoxious policies prevailing in the Government of
India today, all interdeperent on each other, none separate from the rest and all
having a bearing on the food situation in this country. '

In the first place there is the currency policy, so vehemently resented to by
the Indian public as & whole. This has much to do with the food problem.

Then we have the transport difficulties. Then we have the control and mono-
poly policy that are obtaining in the Government of India today and also in the
provincial Governments, with sll the corruptions that have crept in on account
of these policies in the departments. .

Then we have the labour difficulties. Then above all, we have the heavy

purchases made by the Government of India for military purposes, not only to
supply food-stuffs to the Indian forces or for Indian purposes, but to supply
food-stuffs to allied countries also, no matter whatever may be the circumstances
in which the Indian people may be placed.
" These are the circumstances and these are the policies; ‘and the cumulative
effect of all these policies has led to the present food crisis in the country.
Unless and. until all these policies are fully dealt with and are dealt with in a
manger which of course goes to the welfare of the people of this country, surely
the problem will not be solved. If it has not been solved during the last four
vears, I dare say it will not be solved in the future, whatever plans may be
devised by the Government of India.

T see that it is being stated all round that the war has to be fought. True;
the war has to be fought—I do not deny it; and the war has to be carried to a
success—there is no doubt about it.. But I should say that it is equally true
that in this war India has been forced to bear the brunt of it. That being the
case, is it not a pity that the brave men of India should be fighting the war
abroad so bravely—as everybody admits it—and that their countrymen their
kith and kin should be dying-of starvation at home? I say that if the matter
of this position prevailing in the country, that their relations are dying of starva-
tion at home while they are fighting the war, goes to the soldiers outside and
overseas, what would they be feeling about it? Would their. hearts be the same
as they ought to be otherwise? I should say that allowing the peoples of this
country to die of starvation, as of cpurse is the case nowadays and so many
speeches are being made ‘about it—then can it ba supposed, I ask this Govern-
ment, whether it is a war measure, whether a war measure which strengthens
the hearts of the soldiers fighting abroad, a war measure for which the Govern-
ment of India is so very eager? I should say that to allow in this way the
people of this country dying in the manner as has been stated, they are in a
way retarding the war measure itself, for which the Government of Indis is so
very eager. 80 under these circumstances . . . . .

Mr. President (The Honourable 8ir Abdur Rshim): T do not know if the
Honourable Member wishes to conclude his speech now.

Lala 8ham La!: I will continue for another ten minutes.

Mr. President (The Honourable 8ir Abdur Rahim): The Assembly stands
adjourned till tomorrow. ‘

The Assembly then adjourned till Eleven'of the Clock on Saturdsy the 18th
November, 1948, :
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